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intricacies of the negotiations that we will have to look into. At our conference
with the WTO at Geneva, as a partner, we discussed these issues. In the
Brussels Conference of the least developed countries, the same concerns
were raised by the least developed countries. | was in Doha. Almost
bargaining was going on there. When we had a Conference of the IPU in
support of the Doha Ministerial Conference, | wish | could stand there, when
the Chairman was presiding, so that | could tell him how the support of the
Parliamentarians of the developing countries can be taken. If | can be of any
help to you, that will help and strengthen your hands. When Shri Mukherjee
came, | referred to the ruling | gave that day, when | was addressing, that our
Parliament can discuss these issues, but our Parliament, according to the
Constitution, is not authorised to ratify any treaty or agreement that you sign
abroad. But in many developing countries of Africa and Asia, the Parliaments
have to ratify treaties and it is where the problem comes. Mr. Minister, | would
request you to take the help of the Parliamentarians of developing countries
and, then, you will have better support while you bargain.

The House is adjourned for lunch for one hour.

The House then adjourned for lunch at twenty-two minutes past one
of the clock.

The House re-assembled, after lunch, at twenty-three minutes past two of
the clock,
[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the Chair]
SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2001-2002

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR): Sir, | lay on
the Table a statement (in English and Hindi) showing the Supplementary
Demands for Grants (Railways), for the year 2001 -2002.

SHORT DURATION DISCUSSION

Decisions adopted at the 4* ministerial meeting in connection with
W.T.O. negotiations recently concluded at Doha, which have far
reaching implications on the Agriculture, Textile, Pharmaceutical and
Chemical Sectors etc. of the country - contd.
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ST, AR A5 I (TOIRRAT) : SUHHIEE Sfl, 9g4-98d g=dTe, Sy 1.3l
& HeH H TSI Tdl § STI I diei BT AR (AT AR, S 1.3 & Q18T
FRIE H RT3, T e AT 9 UR =4 B 4 Yd, &181 Al U °eHl 8, DRI ol
S, 1.3, & IR W AW 2, Sl H Ugel bl Argil| Seog. 1.3, uieaH] qH1s &
AETSIATa] A $1 RibeldR 21 I8 AHSIals 91 T8l 2| I8 Pleiad | HRH BT 2
fadi HeTgg A Ugel 37U SHIRATAHT & A1 A T UPHR Bl TGl e I/
T ol fgdia A81gE & 918 972 981 4 BT US] o1 3R I¥H a1 B I8 Sl T TR
BT TAGATZOIH &, I8 W I SHIRATAH H1 TRIC T &, SHST b I=ued gl Sl a1
# & Y81 g S9Y G31 &1 H AT § 3 yoel au # 3o 31 e | JATex iy Jord Rgoh
I 3 I8T 7| UU[E @1 d T & T8 39 &g, 1311, P YT IR gRIER 6y
I AF DI e ST o 3 SAER F FHI w2 FAT Fa 1 T AT, 37ATE WR B
HIY AXPR & YA B 10 S FAT el, SB[ Sl O Tl AT I8 I8 37T
AT § fUeel 99 a1 AT SUHHTEIE Sfl, § I Ig1 Segd A1 a6 g1 S el A
&, "My submission to the hon. Minister would be that we shall have to remain
vigilant in the course of the discussion because”, ?T&»*WT{UT 2,"to be very frank, 1
may sound pessimist, 3R JUrd T fA=Ter Y A1 SMeNfRId HI9 BRI = Bal fh

"from the experience of Uruguay Round, and even before that the Tokyo Round in
1976, what | found was that the position which we took effectively at the beginning of
the conference, we could not sustain that". ST T&T 89+ UR¥ # 3 T o7 98 89 39

&l |d, "l do not blame anybody because the pressure Is so high", RT=i
IR {7 3 8 = € f% "l do not blame anybody because the pressure is so high,

intensive and extensive that_most of the countries cannot afford but to succumb to
that pressure" faea & arfreier <1 7 39 T W) 5 UaR eeR Py a8 SqH!

THeH 7, SHHT Hefll & S IR & gd aiforsy FA S W E AR I pE @ E B "The

pressure is so high, Intensive and extensive that most of the countries cannot
afford but to succumb to that pressure”, 3R & 3TSHTIC &1 ST , 8 3TelT-20el IS

S| $EHT V4T GaraRvT fhge aR faar i o, s IR 7 37 909 @il dad §:
"Therefore, that position should not be there. They are like Casablanca standing on
the dock; we are alone and there is nobody, as it happened at the ultimate stage of

Uruguay Round talks". I8 &I &1 BTl 4 ST A Jgol S S arer off| #
FHIT § b I8 98 319d 2SIl 39 91d Bl JHI0 &l § b I8 Hire ek,
FAARS, Ieqare] ST & FA1? Y8 AJHd e & (P I8 U1 T81 8| a1 I8 Sdrdl &
YR TR, e & JMMIR R, Yoii o MR W Grgul fIeq 31 &=k $1 b T 21 I8 U
fw S Te 21 39 o1l © 6 o Seeg, &Y.l & Hav € 9 99-wd 8, 9 99 8 3R |e
R U &l R A B &1 IR aIaid H U1 e 81 I8 Heeldexd YUHe 81 98 fa

236



[28 November, 2001] RAJYA SABHA

o lolexd & SPT aRad § STRiST fordm STHT a1fg el Yot &1 9 ST 1998 § dar o, §
IHP] TET IR BIC HAT ATE:

"l think the developing countries have taken a lot of more initiatives in
dismantling both tariff and non-tariff barriers compared to developed
countries. Very often, the U.S. policy-makers and administrators say that
their national laws will prevail. If it is just rhetoric, | have no problem, but if
they seriously mean it and they want to implement it, where is the scope of
fostering and furthering the interests of the multilateral trade arrangements?
If Special 301, Super 301 of U.S.A. has precedence over the Agreement
reached through the WTO, then, there is no point of having multilateral
organisations."

ql IR<a § I8 YeRE Bl 3MRGT ¥ 347 AABR H B fG@r § 6 < a8 wrwon §
HEA1 &, ARG ¥ 91 81 81 78I+ 3D (oY Y IST P UK BT 1 3T A Bl
ATeA © o S 1,301, IR BRIER PR & [N RIS 3FIRBT b MUy Bl fapraeiier
SO BT A H 3! fSahd BT, ST IR 6T AT T81 B)AT1 gsT, Rras fapd
BT AT STTh! W IMRBT WHT I SW YGEIBIS BRI H BT U1l MRS wdg o
TH IBM QW &I BIA I el R oy KT I'ME awon &t {6 spRe! |fdem
Y. 131, F HST b HUR IS S BNV B b FARDT BT WAL FarcHD &
S SFR®T ReH P AfGeTT Sy, 1,311, A HUR 21| I+ 9 a1 B T 1Yo
DI {5 ISP TS SSIXT TTET WX 3MMEd BT, T&1 R d 39! AN Bl Ddet el iR
SR AU HIGTP FaIeddll DI DI GIRT I [HATI 8-12-1994 BT I=-IH BILT I
fpar 2, RTIeT 7 & S97d WSS Tie Ve | SHBT U aer 102 T B, e # u=i
EARERUCLIE

"United States' law shall prevail in conflict. No provision of any of Uruguay

Round Agreement nor the application of any provision to any person or

circumstances that is inconsistent with any law of the United States
shall have effect."

U1 S Al B AR T8 811 I SHRD! T 3R ISP FIER B I BT 8l
S forar a1 & f&  "Nothing in this Act shall be construed (a) to amend or
modify any law of United States."

TR 3. B B I B BT DI 98 32 1 W MRBT 7 Ul B a1
including any law relating to the protection of human, animal and plant life or health,
the protection of the environment or worker safety or to limit any authority conferred
unoer the law of United States, including section 301 of Trade Act of 1974 unless
specifically provided for in this Act."
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T I A IFRIGT 7 T Hateadl S <130, F ATSe & U Wi
31X S¥fery ST I8 e 6 s (AR faRiy B, I8 Relfesd 781 8, I8 Had araretdn
Tl &, T8 I 9 Bl 561 &1 I§ 21 AT ST H PTG IR & qaTs ol GAT 8l
BT FHHABAT F oG 81 H qRT1 U8 21 X81 § ai1d 9 BI UM & 3R I7 81 Bl
faRyaR e vae & fofg 21 Sey. 21371, & HTaemi & agga Uce df 3 el srfe Wt
FR o1 B 3R TP S Al 3R DT & Al & APl el dodl & Al SAD! I1d
I8 el AR VAT ST S Waerd 182 H Uk fhar gam © Safoy Suwvreds
HEIeY, I8 g Hbe}] & 1 &A1 ovar 4, REmgR 4, Rded H ofR <181 9 1 i 3fiR
HIT GIT, & ST IR A A5 YUl & [ 89 6 A Pei 3R 9T FaER R B ol
I8 Sl S 1.3, B 3D WS Sl TAATS I B AR &, ATRER IT TAGATSOIL
B ATURT fHHT T DI, B IR DI, B YR Dl B S b 3999 IH$ aTdi
TR B F Tgel, FTa-1 § uedl §, 931 9Rady & il WY sRaaR ), forddl u=-ufrer
U1 BIS 37Teld @ T8l <a1 Sl ST & TAdelTgsIe S AR SR 81, 7 Rd H
3R 7 e fawa & foredt <1 o 9”1 Tellq TS sz &1 A 39 <21 1 o @l 1 <20 &1
faia 7ergg & Ugdl Qo fava & <20 uR AETsy o1l I forg Sfad {3 &1 a7 o
Rif e F1 GRS 81 A P& T AT | I oY HfS 81 71 o1 fb =i
AETIATE B BIE B & oY Sl ST VAR B o1, S9! wfeeai & afs
Pl AT e fawa &1 2 et A1 S@ Hefedt g1 91, S9d AT Bl R d9TR 9
firel 1 7T &9 g2 I Q9 Al & fog STl gant fs S fa el 7ergg & a1e it
QHIT, IHHT T B UG 3R ID! U DR F oy ST TAqaATSsIer B AN I Bl
19 T8 TAATgSIRM Bl 91 YO g a9 o (9% & AR A 9t g9a! 7491 o g8,
Y% §S1 ST, IR 8 A1 99 §U © SR 9 HUSadaxyl & Radid A1 -y
DI BT =l AR g3 | QI 1T o6 12f-1f BT $I5T 8 AT © o Tl GeATgoierd
Al SHBT JHIaell 9 B B Al ITD GDTael P (oY ArHA-AHY DI B qr
IO Tl AT Sffeldd =N &1 & Sl I9h 3ree J1 ST, AfHIe {98 o 8, Sl Ik
HEF! I AHY-AHY BRI AccHcel S ICgITaIssl Tel 81 Fah1l fayor-
STRI0T FEIINT BT FIABROT T2 81 T AR TAGATSHIR Bl ARTHRU S, 1.3, &
39 H 8 71 H AT § 6 S .30, BT T o a1 A1ef-77ed T 3o {6 R
G181 3 ST A1 H 37971 Uep i1 UTw T o el uie ATell # Seey. 1.3l #
{31 <21l 1 o571 1 Rioprardd &1, Sy 21,311, & 7% &b SR BI A=ATIU g7l G
e 3ffsl Fa o o uig |ral § $a 179 RIeR Sy 1.3l H 3T Ts| 579 3 148
Rrepradt AR <21l 7 31, IR 3FRIST <20 7 148 TR B 8 3R 31 Ry« g
faeg & <=1 7 @I 1 I8 AP [$9 a1 HT AP 27 I bS] $E 81 8 &b AP
<21 Bl RIGRI 8 Jeli fa%a & <201 A 6 I A19ell TAGelgs 39 3fqd! T81 PR & 6l
Sy, 131, P HIETH W 180 TR I8 1+ I8 DINIL Bl (b A 99 P 20 ITa] 911 DI
A EHN S0 2 | H ua fhan o % &9 uiw Aret A fha Bl gaie o <A
S 131 H HF A P RS ATl Hell 8 a8 1.16
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PRIS T 1.16 IS BUY TH 37T TPI DI, JIBRI DI & B b oI S 1377, H
9 I Y| SRl Ae1ed, I8 910 He@yul & fd R4 89 AMRe #x W8 &, d
2 Tl AR T2 T I A BT T SHHT A <R BT 81, STBT A Tl BT
&1 8, STBT A ARgHAT BT T8l 5, STPT 49 SHRACARES 8, ITHT A7
AETSIATG] 8, I61 A1 Sd1d $ ATegH ¥ fawd W 81 819 &l 81 SAfo § F9erdl §
% 39 S=g. 21303 I FFREIRTS B19h4 & S9 B=hd H 89 Sa1aT urdl a1 T8l
U1, AP O BT SIQ| § |FHeIaT g b FR161 § s RIMYR, SivdT 9@ 89 $6
SITET ET U1 Ah| BH W 2| Wl 399 U R 3711 iR qReci= a9 gafl Sid
SHBT H ST1-15 & G H AR JeTH1 81 ecdt [IeR) aroti:l 1Y iR a8f =i
JTEaT faha sgar fha & Sey <1 3t & WidR ATSY -1 HISTURTA Bl R7aT fan
S| $A ol B TS & U8l SR | Si1-15 2 Bl AT W v o1 I8 84
HID! AIGA & [ 79 98 ARBR R T 3R SR A 59 HIET g5 99 89 9 Al gA1a
H &1 gU I Aifhe I ST o1 aRormd gar, iR aRom Higed # garl Wived H ggell
IR famraeiid <2l 1 I ASY-AISY HITIRE - [AHRId S2T B U TSR B
FAKI &1 3R BT BT AMIB GG AMID FHSI §H WIHR 81 DY 79 9T JeHY
AT foma o Ul faee A1 9 SEHRYAS Si+ HeT AT o afe 3y waferor aik
ST AT BT WIBR Tel B I 89 AT W 3D Firder oM S | ITah! 39 87
=IO & RITh ASY-A18Y SN MR TR 81 7171 aRom gan & diged 4§
gl IR U B FEwardt ol gl &1 MY 3R H81 11 fF e A S AR IS gu e @
3o <@ & w2, |uy <wr €1 s9fg I 99 # 10-15-20 <91 $HeS B Wl &R
FAGH Bl GO FR S I SHA F GIARAT B, T SHSPH 7 3R T g 21 39
TRuT ot IehT aRUIH gaTl f ¥y S15hd fatwet 81 71 | Suwwieds #eied, §
FE aredl § f& a8 sfer &1 ga i wrge om u't @ fer e ? ¢k dived
& fRwerar A...(caum).. fived # it ardt fAwd gg, 39 fwe aaf 7 fava &1 &
Hawr T o TIqATS oI & AR SRI0T-SfaToT W T 3fd SHRA & &1 ived &bl
9% Hehd gall 3R U geeAl 8l T 11 RIawR a1 smiRet # o fRufol &t aga
fam freel 31 9ul &) u=1-uferait &7 TSt s1eaa BT o1 84 &I 3Tg & e ]
AT ¥ IJRT-FARSBT I - U HAWG! Bl A1 ¥ fha, g aral =% & fog faeg w4
ST ST Yo BT 89R ATST &b arforsy w311 #fl JR1dTell AR 1 § AT Bl g
o S femaefia <ol o g g f&an S S faerehia <= & g st
P19 foraT 98 e UfeTe U3 8 3R e Hidl T IR 2| 98] YERdl Soid alel §
fearil Ar=ER, S18T 4 % Al & MR WR fa%g & SR Sy <13l Bl FlERET &
Raeh YR =1 59 $) oy [B11 918 H S ukihe e e S| yoeer 7 9
PR GARIT 3R I8 WARIE SIb &1 Bel [ 8 B § gel A9 bR F ST AT 2,
I TIUT BT UBAN I qall §, IR+ A9 ST BIdT a1 5l olfhT IH HINT Bl U
PR & forg ST opam 17 SfR S A1 g1, IS9P oy fasmraefia <ei &l gab s1f¥eed
ST w1, fadrefier <2 & arell ol Ue wmEreh S =1y & S rer # o

SIS EARGRIN IR
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{4 q11 BT UG Al GHT eI B, Afh STRHIEE Held, § $© SRIGRI $ Had AP
&1 UeAT arear gl d e $9 a1 BI @h P (5 a8 H 9T 3Nl ST b S A
SHNTT B I g1 oIl el & R g & &1 ¥ 2, Power shifts in
WTO - Developing countries flex their muscles, Ig Mfea= &1 2fiv® 81 wEGy, §
ITdl TEIE ST+t &1 3 7, Tough talkers -- Poor nations with gain in global trade
deals, as US compromises; India holds out tit) the end ST I=T 4 9g oI &,
ST fh AR ST & forg 8 3R 31@eT 81 India and Mr. Maran became the men to see

at Doha. Frustrating the US and the European efforts to get an agreement. He
spent the first five days, refusing to negotiate, and the last day, threatening to
walk out of the talks. Before cutting a final deal, Indian delegation, used every
argument they could muster from chiding Europe for its legacy of colonialism to
charging the US the super power, with arm-twisting I8 § dTel TIT SI-icl Bl HAT

21 ¥ eI g % fava &1 31 sraaR U1 T81 81 519 39 a1d &1 ¥@iferd T8
Bl I “HIRIS SR &, Poor nations lead move against trade round g I
AR ST &1 Ga BT fora1-Hel gan & safry # 9! 781 Uedll I8 “foeg &1 durea
21 g foran © f What is heartening for the present is the leadership rote India
played at Doha. It was back to 70s when this country led the developing

segment #¥ P $B 1 gY AN 81 (Y &, Fiifh ¥ B UgaT 994 78l &1 India
arriving at the WTO. The Doha Declaration represents a significant victory for
India not just in terms of the items it includes but also items it excludes, says
Arvind Panigriya. SUGHTEge ST, €YU fawa =1 11, gl faed 1 <=1 fo wRaad g
DI AT {7 371 71 2 S 4R SIS H ) ARATIY Bl ot He ol

IuHTede HeIed, el aR S1q J8T 919 81 78 & 3R 99 wHy LdL.uH. &
faeeta a1 i1 b SR # 1Y 2, I78IH 39 9T H 21 AR & o Pt o1 fob fqgea
# IR 1 B ST ST Bl B, IS HROTH I7 BT 100 H F 90 i T § MR AT
I BB b 90 3 ST & WIFAR QX H A YL AT T8l &1 B_ | Helad, ST AT 4
AT.3MT5.37T5. 3R fhaa! 4 F81 8 % g9 #11 9RT BT 10 § 4 10 3fF <1 =18 &
SUHIEIE HelSd, 59 TR & el & Ud g1 diferd §l wqul faea & sRIari &l
ST A IHAAMATE P g ST e B U e AT g 81 o fowg wide § &9 9
TETHRYT o b i1 BAN AU <2 P o7g, [qaeiied <=1 & forg ofR Swares & fog
STORY 91 IE G EH PR B T [ WG IHT IS THHT & S e Brat=aee & qu &,
I AT & el B 89 T8l WIHR Hal G AR I8 Head] G [ SrI=aad & g
HecaqUl &1 YRT Hel b AT P (91 T HeT Bl SiIe1 S, 1311, & A1 =T T8
21 IT|HTEE Sff, 39l IST UG 39 91 1 & b 579 FRTH H I S W SHIER
B 38 3 A1 3MR®T & 9 We 7 R fhar o fh s/ o1 sey. 130, |ig T8
PRAT ANV IF IR H I 1 e I T4 o I8 o7 b .03, H 89 gt
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et Ao o1aT o UTdl & o 98T 3R UTd “dIel 2, o718.U9.U. 3R dee % § &R
U sfaac] ©, ofd Sy, S1.371. H BUR U Bis gfadc! 8] &, Pls diel T8l 8 iR
feraeiie <2 & agaa & 419 H SMRST HHI T B AR &1 ST 3R 9 YR B
TR BT AT B aTel STRIACT TR SHRBT B FAER T ST AT H Feram §
13 START & Al 7 <181 H Hegw (a1 8 & afs sy, 21.311. & 54 3l e
<21 = BT SN AT <ATET A1 S7h gIRT A (ARSI b AT & 37feres Hwe 78l 81|

# STfTE BT g 1% 718 Al &b RIelTh TS B ARE ST BIhR &7 AR 7
SRIETT # U 711 1&g 7= 21 it 979 TR &1 98 SICHC 2, AN 8, 394
fepeT=IT ST 1T AMEY? AT ST ST AT S ST 3MTYHT A1 < @ 8, SAHT 1Y BT
SITg? # weraT € R R 37 v 1 o Sire) it 78 arat & fawg g 99 v o
HH-U-BHH &l AT AP SR I ST G| R T aATA1 b 9T IR DI a1 JfHPT 81N
TR T ST 31aT X, 39 forg {5 9§ et # f519 v ot 7=t g3 iR 3181 & g
<e7 3R g & F=i g, ORf T4t wree iR B9 ) SR B Ot == i | Bl
S 1.3, F WaR S1ET H veh 73 RARY Soaw g% ° 6 319 a8 79 ot i e
H1 49 T8I 8, 319 IT Hd Hadl IR~ FHARDT doe b1 Hd Tel ol alsT 4 I8 g gan e o
319 39 H9 $ g1 fadprreiial 21 & Ue I131 UR¥ 8l 7, fsmaefia <uii &1 g 7
TRIRT TR 81T 21 SUGHTEAe Heled, 39 dad 3§ 7 o urct &1 drisi § - dLo.d
I UIET BT Sy 1311, b IR H R IRAR &, 98 1 I&f Jam1 arsdl g i Iqb
T v 91 Sredt 2| LS. D1 1998 BT S Sifed =IO 9 SR g1 A1, SHH
Sy 1.3 B IR H THRT AR RIT 2, I8 H Ueai g

"In 1991, the BJP cautioned the Government to embark upon internal
liberalization first and defer globalization. We advocated the
reinstatement of the Swadeshi idea, particularly because of the
heavily one-sided pro-West WTO in the offing. However, in a matter
of five years, the BJP stand on Swadeshi has been vindicated." This
is the perception of my Party.

3R Sy E13ll. & I H R BT A1, SHD aR 3 F g1 3iferw WR1 uean g, |1
T It g TS g1 sEH B
The BJP would strive to work out a strategy and consensus within the

nation and with all nations similarly placed, to lobby for iegittmateiy justified
modification of the perspective, programmes, rules and schedule of the WTO.

T8 THART IS @6 B T8 IS Ml 8 b Sy 131, & WiaR d aRaci oy Srd S
gRec IHE THUTded H, IHE AT H, S oo H R ITH APl 3 B AT B

H TS § o <18 3 Us USTd 89 UR 61 5, Sb T &I AT 84
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3.00 P.M.

F30 BN o1 TRE 9 (g 7ergg & 918 Joiid fawa sioire g o1, 1 ar<et ke afy
“QIET & 918 1T fIed Seog. 1.3, & S qRI= ARG 8 ArETSIars &, I g
B B S 939 P T THATE TS+ & A1 STR] 3771 IS Uh oIw ] oTSTs ©, 59 o]
TS § &H U I TS 1T O IR S8 § 9- ft 4R | g=aTg|

IuqATAE (S X TERY: AT DI AN IS fUedd 8 oMb Il
FEART A H 1 A7 2HR BIRAB ST Bl Jer gl

7} IHT THT HIRH(STIR U2 57, Uia-©: qul & AFHI P MR TR S
31 Py I BI 91d 78] & b faeq R Hrew fasfadg <o § o yRIRyfoai a1 8
s off I TSI T & g, S o aToIR go1 o forg T wrml «3e” 9 519 &1 781
Tl I faeq AR WS &7 o+ fhar 11 &R fIvg @R W6 & 9IRY 3, S9a)
I BH SO I § Ol ¢W T &, 98 Jel 99 B © [P TN W, §9R
AIHITST 3R TAR GAY AP KR b B, AHT P KR b M, 99 H q@eiarsi]
BIE Bl

$1, fava AR W76 MR $1 AR Al © iR R7ef & & & a1
RTIR B €l I AT 5, 918 g8 AP Gael P a8 H 81, 18 SAR AT b dael
H &1, 918 SNl 4= a1y €, S Ay H 81, 98 P! AR &I et I S 2|

3 5 auf # g9 faed IR TS @l 27df & MR IR RIT U1 &, I8 §H 99
HEYH DR &, FH GeHUNT & 3R A ST & fob 71 Al BHR <20 &1 AR FG1 8, 7 8AR
<% B BN I RART G 8, 7 AR RISHIR Jaob! Bl ISR Hel1 81 ST8T BT S
fEFeRe &, ST8T &1 ST =y 2, #3 WR @ i 9Iven €, SAd! Ugel orgd | 81 J
SIf 319 =1 H T ISHIR 9¢T 2, B4 5 a1 Bl WY <=1 8111 /7117 H3ll Sff &1
Si 99 7, 994 dfezemd @ €, SHNE ff € f o Stte) I S 'R, A Sl arTelt
Joo § T BN, Well-Tell HACT H T BH Al S €131, &I Sl 917 &, Sl fawa
RATIR WS BT 2t 8, I T IR ek §U 89 37U+ I $ AR I, ST DI, BN B
JHAT TEAT ST 72 &, T4 BIS 31 I & 2
DI T v o1 Rdee A ggel Vit Awrard fawrs <) oik Rided & aw e o <t

A TR BT TR AT g, IAHT Aciror ff e Afes <1er & a1 &R 1’1 %
TR & a1 B9 9T UTIT 2, S9! IR W 8] Bl

F AR #2574 Y- FaTel HRAT AT, G WV S D STARIDBAT
Tl ¥, 729 off 7 98 afean I Sy, E1.37. & IR | Pl Afch a1a H
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g T U uTel BT T A §e7 7Y, 9T PR TR SR 3T H IvIH qHLT B IR [T
WRIGY, H]T Ul HaTe Al I8 © [ Teey-3Rer 3nfS & e R S @S Fef ared
EET Bl B P AT H T vl gan? SaiNe H w@Red & Wy H Sl 91d Hal 7S 6,
HAT S 1 379 a<hed | Hel ©§ fb

"A separate landmark declaration on TRIPS and Public Health is a
major achievement, in which India played a key role. It recognises
the affordability and availability of medicines as a universal right. It
would now enable member-countries to take measures to protect
public health, as the Declaration recognises the flexibility under the TRIPS
Agreement when dealing with public health problems affecting
human beings, such as HIV/AIDS, malaria, other epidemics, and the
respective national governments would decide about emergencies and
epidemics and take appropriate measures to ensure access to
medicines. "

S®] FAd I8 g 1o AT - 171 721 AIDS T | 3T Sft 1 a1t A1 |
FE! & b TR gTel A1l 4, TATT gTel A 3 fdb UST &l Sl ST SAR Igi a1, 98
et SAfeTY I fob IERISEIT HUfT Sl TaT¢ a1eil X8 off, I fod |e, I AR
S| SN AT § Ul AT 1 31 & TIfp SHBT <ol T fdberdr 87 3R gareli &1
T EBRT? 3R ST gaTsdt 991 T2 € &R IioiR H go+ Al {9 X&) 8, ST |1 gh?
T 3P AT MR SR €1 €7 T A1 VST €, g 914 <raT 7, TR 3l
T 37T & i S99 B9 B1RIET T §all?

A= SaTel # I8 A1 91ed § (6 [P $f Alee! o IR urdal & g
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[THE VICE-CHAIRMAN, (SHRI NILOTPAL BASU) in the Chain]

SHRI S. RAMACHANDRAN PILLAI (Kerala): Sir, | would like to
congratulate the hon. Minister, Shri Murasoli Maran, for putting up a strong
resistance at the Ministerial Conference at Doha. | would also like to
congratulate him for calling meetings of various political parties, groups and
individuals for sharpening the positions and also the tactics to be taken up at
the Doha Ministerial Conference.

Sir, the hon. Minister In his statement makes two important
assertions about the outcome of the D<5ha Ministerial Conference. In’'
paragraph 2, he says and | quote: "We made major strides towards realising
our goals and the Ministerial Declaration contains significant achievements for
India." in the last but one paragraph, he again asserts. | quote: 'The Doha
outcome is in conformity with the shared stakeholders' interests - the interests
of agriculture, industry and most importantly our development. In sum, the
Doha mandate will not, in any way, harm us; on the contrary, we have
substantial gains."

Sir, | am not in full agreement with these assertions. | do agree that
we made certain gains, but the major gains were made by the developed
countries.

Sir, we need a realistic assessment of the outcome of the Doha
Conference, if we do not have a realistic assessment of the outcome of the
Doha Conference, we may not be abfe to pursue and protect our interests.

Dr. Sharma here explained the overall character of the WTO
Agreement. | agree with him. It is also absolutely necessary to find out what,
In essence, is the outcome of the Doha Conference. If we make any
exaggeration, if we believe in illusions, we will be certainly led to very
disastrous consequences. | am for a realistic assessment of the outcome of
the Doha Conference. Sir, this is a multi-lateral dialogue and the developing
countries are in majority in this Conference. Of course, on certain issues the
developed countries were forced to give us some concessions, but the main
issue is: who collected the major gains, and what are those major gains
collected by the developed countries? That is absolutely necessary in the
work of the work groups, the trade negotiations committee and also the
coming Ministerial Conference and the subsequent negotiations.

Sir, | would like to know one thing from the hon. Minister: Is it the
case of the Commerce Minister that the United States of America, the
European Union and Japan have failed to collect the major gains and we

245



RAJYA SABHA (28 November, 2001]

collected all the major gains? | do remember a statement made by the hon.
Commerce Minister in Doha. He was referring to the Draft Declaration
prepared on 27" October, 2001. | would like to quote him. "l am constrained
to point out that the draft Ministerial Declaration is neither fair nor just to the
view-point of the many developing countries, including my own on certain key
issues. It is negation of all that was said by a significant number of developing
countries and the least-developing countries."

Again | quote, "The only conclusion that could be drawn is that the
developing countries have little say in the agenda setting of the WTO. It
appears that the whole process was a mere formality and we are being
coerced against our will. Is it not then meaningless for the draft declaration to
claim that the needs and the interests of the developing countries have been
placed at the heart of the Works Programme.' | fully agree with you. | stand by
you on these issues.

Sir, India took three important positions. One of the important
positions we took was, we opposed any new round of trade negotiations. If we
engage in a new round of trade negotiations, in the present international
situation, it is possible for the developed countries to exert pressure on us and
extract more from us. So, we should oppose any new round of trade
negotiations. The second position we took was, we will concentrate on
mpiementation issues; and we will not allow this implementation issues to oe
linked with any other issue. If that is linked with any other issue, then, there is
every possibility that they will try to extract more concessions on these
implementation issues. The third position was, we will oppose all non-trade
related issues like investment policy, competition policy, environmental issues,
transparency in Government procurement and the so-called global coherent
architecture, the coming together of the WTO, IMF and the World Bank, on
this issue of new round of negotiations. Of course, they forced us to agree to a
Work Programme. It is not possible. | don't say, it was because our lack of
negotiations skill; we tried our best, but the developed countries forced us to
agree to a new round in a quite different nomenclature, "Work Programme".

Sir, the Ministerial Declaration says, | quote "In view ot these
considerations, we hereby agree to undertake the broad and balanced Work
Programme set out below. .."

Again, | quote from paragraph 45, "The negotiations to be pursued
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under the terms of this Declaration, shall be concluded not later than 1"
January, 2005." It is agreed that the new round of trade negotiations would be
completed before the 1st January, 2005. It is also stated here, as in the case
of the earlier negotiations, the mechanism for conducting these negotiations is
the Trade Negotiations Committee. The very same Declaration says about the
constitution of a Trade Negotiation Committee.

Paragraph 46 says, "The overall conduct of negotiations shall be
supervised by a Trade Negotiation Committee under the authority of the
General Council." It is also stated, "The Trade Negotiation Committee shall
hold its first meeting not later than 31" January, 2002." So, it is a fact that they
were able to extract this concession of a new round of discussions, in the
nomenclature of a work programme, at the Doha Ministerial Conference,

Sir, let us see how far we have been able to resist not to link these
implementation issues with others and to take up these implementation issues.
Why are we stressing on these implementation issues? It is we who
performed, we lifted the quantitative restrictions. We have reduced the tariff
rates. But they have not reduced the subsidies. The agreement was that the
developed countries would reduce their subsidies. But, what did they do?
Instead of reducing the subsidies, they increased the subsidies. The OECD
countries increased their subsidies from 308 billion dollars to 361 billion dollars
in 1999. Because of the over-subsidies, the prices of the agricultural crops
crashed. And we, the developing countries, the peasants and agricultural
workers and the common men, are suffering. We complied with the conditions.
They have not complied with the conditions. They are keeping their tariff rates
high. Not only that. They are making use of the sanitary and phyto-sanitary
measures to restrict the imports from developing countries to developed
countries. So, we are interested in the implementation issues. But these
implementation issues are now linked with the new round of work programme.
That is the trap, that is the danger. Of course, paragraph 12 of this Draft
Declaration starts with. "We attach the utmost importance to the
implementation-related issues." But it states, "We agree that negotiations on
outstanding implementation issues shall be an integral part of the work
programme we are establishing and the agreements reached at an earlier
state in these negotiations will be treated in accordance with the provisions of
paragraph 47 below." So, the implementation issues have become an integral
part of the work programme. So, there is every possibility, every danger. On
implementation issues, they may try to extract. What | am submitting is, let us
be realistic
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about it. Then only will we be abte to pursue the correct tactics, will we be able
to understand the gravity of the situation and the need for rallying more and
more allies to protect our interests. If we do not have that realistic assessment
of the whole outcome, there is every possibility of a danger.

Sir, the third issue is, we decided that we should oppose all non-
trade-related issues, issues not related with trade-the investment issue, the
competition policy, the transparency in government procurement, the global
coherent architecture and other issues. Sir, there also, the developed
countries forced us and extracted many gains.

| am reading out the Trade and Investment relationship. | am referring
to para 20. | quote. " We are taking a policy acceptance. This is part of the
multilateral negotiations." So, paragraph 20 starts with these words:
"Recognising the case for multilateral framework." With regard to the
Competition Policy also, paragraph 23 starts with that: "Recognising the case
for a multilateral framework." And with regard to the transparency in
Government procurement, it also starts with the very same words. Not only
this, Sir, they have also been able to extract concession as to what are the
issues are which are to be considered by this Work Programme. In paragraph
22, a mention has been made about the investment Policy. What will be the
focus on the clarification? "Scope and definition, transparency, non-
discrimination, modalities for pre-establishment commitments based on a
GATS- -type positive list approach, development provisions, exceptions and
Balance of Payments safeguards, consultation and the settlement of disputes
between the members." Almost all issues are mentioned there. And even with
regard to the Competition Policy, what was the focus of the discussion of this
Work Programme? Paragraph 25 explains that. | quote. " Will focus on the
clarification of core principles, including transparency, nondiscrimination and
procedural fairness and provisions on hardcore cartels, modalities for voluntary
cooperation; and support for progressive reinforcement of competition
institutions in developing countries through capacity building." So, most of the
issues are included in the focus of the Work Programme. Why are we
opposing this Competition Policy? Why are we opposing this Investment
Policy? Why are we opposing the transparency in Government procurement?
Why are we opposing the global coherent architecture? It is because of the
fact that all these conditionalities will put restrictions on us, on the part of the
Government in these areas, and the multinational companies will dictate terms.
They will decide the whole set of policy, and we will be losing our power in
formulating our investment
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policies, we will be losing our power in formulating our programmes policies,
and all such measures. That is why we decided to oppose them. But they
were able to extract many gains in all these areas.

There is another danger. Now, the problem of debt and finance for
development, as mentioned in paragraph 36, is linked with the issue of
coherence of trade, finance and monetary policy. In effect, already the IMF,
the World Bank and the WTO are coordinating their activities, and trying to
pressurize us, and extract concessions and put all conditionalities on us. Now,
on the basis of this agreement, there is every danger. This combined effect
will be further strengthened. And we have also not made any substantial
progress in addressing the problems of inadequacies and inappropriateness
in the decision-making process of the WTO. Sir, | do not blame the Commerce
Minister; he fought well. It is intimately connected with the overall international
situation and, also, with the policies pursued by the Government. | do agree
with Dr. Sharma that we should make a realistic assessment of the 1994
Agreement and the WTO. No doubt, it is loaded against the interests of the
developing countries. Without rallying with the developing countries, and with
every step, without putting up a strong fight, it is not possible in the present
world to protect the interests of the developing countries. So, in every respect,
we should fight with them. We need the support of the developing countries.
Of course, we gained certain concessions in the TRIPS. Why did we gain
them? It was because we stood with Pakistan, we stood with Sri Lanka, we
stood with the South African countries, we stood with the Latin American
countries, we have been able to rally with all these countries and put up a
fight, and we have been able to extract some concessions. So, the lesson we
have learnt is, we have to rally with these developing countries and fight for
our interests. That position is also intimately linked with the entire foreign
policy approach. Here, against whom did we fight? Against the United States
of America, against the European Union, against Japan! They are making use
of the entire institutional system as an instrument of exploitation, as an
instrument of pressure, and are trying to extract more gains from us. So, Sir,
we should be consistent. On the one side, if we go with America, if we declare
America our strategic partner, we cannot earn the confidence of the
developing countries. Sir, this is also intimately connected with our foreign
policy positions. And the nuclear policy, of course, to a certain extent, puts a
lot of suspicion into the minds of the developing countries. During one
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period, we opposed that. But when we got the capacity, we exploded it. So,
some of the developing countries are afraid. We should emerge as the
champion of the developing countries; we should earn their confidence; we
should consistently fight the imposition of these conditionalities by the
imperialist countries. So, that confidence should continue. Why did we fail? It
was because of that, We have got, no doubt, two years till the next Ministerial
Conference takes place. Let us make a realistic assessment, and on that
realistic assessment, let us formulate our tactics and try to interact with the
third world countries. | do not say we should walk out of the WTQO; it is not
possible in the present international situation, but along with other countries,
the multilateral body, the developing countries got the majority. No doubt,
each country has its own interests. There will be a conflict of interests. But
against the developed countries, there is every possibility of evolving some
sort of consensus. Try to evolve that. We tried at Doha, and we should
continue to do that. Only then will it be possible for us to protect our interests.

There are certain other domestic issues. With regard to our domestic
policies also, we need to take certain steps. Subsidies are to be increased to
increase the productivity and production. Tariff rates should be increased to
protect our domestic market. Whatever positions are available on the basis of
the WTO Agreement itself, try to make use of them to protect our interests
because the peasants are suffering, the agricultural workers are suffering and
the common men are suffering. So, in this position, outside and inside, we
need a change in the domestic policy. Then only we will be able to protect the
interests of the people and also the interests of the country. With these
words, | conclude. Thank you.

SHRI S.B. CHAVAN (Maharashtra): Mr. Vice-Chairman, Sir, it is very
heartening to note that on such an important matter, there seems to be a total
unanimity in the House. Dr. Sharma has gone to the extent of saying, if |
understood him correctly, that the policy of Swadeshi Jagran Manch seems to
have succeeded. | feel, everyone should not go by the statements that the
developed countries have been making right from the beginning. At the
Uruguay Round, we had an in-depth discussion with them. They had
expressed noble sentiments that the international market would be available
to all the developing countries; that the developing countries would get a huge
amount of money for the poverty alleviation programme that they have; and
that those who are below the poverty line would be brought on par with those
who belong to the developed countries.
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| think there is a basic mistake--! am sorry to use the word "mistake"--in the
approach that we have adopted. We should have adopted a different
approach, instead of suggesting amendments to the drafts prepared by the
developed countries. Pressures are bound to be there in that regard. If you
were in their position, you would have played the same game. So, | would not
like to blame them. Actually, the developing countries are in a majority. Let
me, at the outset, congratulate Mr. Murasoli Maran for, at least, getting some
kind of support from a few of the developing countries. They extended their
support to you. But that is not the end of it. You have just made a beginning of
reversing the process. If the process has to be completed, | feel, you have to
take all factors into account. Let us not allow ourselves to be cowed down by
the pressures that are bound to be brought on us by the World Bank, the IMF
or any other institution. The basic philosophy is to create conditions where we
will be able to succeed in the approach that we have adopted. They have
some kind of veto power in different institutions. In the WTO there is not any
kind of Veto Power. They feel sorry about it. What Dr. Sharma has stated is
correct. This 301 is an indirect way by which they can definitely exercise some
kind of veto. But, | am sure, if all the developing countries come together, in
spite of the power at the disposal of the developed countries, | don't think they
will be able to reverse the process. That is why the then President, Clinton,
who wanted everybody to sign on the dotted lines, could not succeed, in spite
of his personal intervention. What did all the developing countries say? They
said, "We have been exploited. We have been totally misled. Now we are not
going to believe what you say. Let us have a different proposition". This is the
proper opportunity for us to take the initiative in the matter and | congratulate
you for taking that step. You have reversed the process; and now you have to
go ahead.

It is not sufficient. Let us prepare our own alternative draft. Let all the
developing countries come together and prepare their own draft and let the
developed countries suggest if they have any amendment. If you adopt this
approach -- it is going to be consistent with the noble ideas that they had
expressed - you can then ask, "Whatever you had expressed, was it genuine
or were you trying to mislead all the developing countries? Now you have
been totally exposed by them." If you adopt this kind of an approach, | am
sure, there is a good case for all the developing countries to come together.
But, at the same time, we have to take into account the interests of all the
developing countries. We cannot think only in terms of our own interests. We
cannot adopt this policy that we will take care of our
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own interests and the rest of the developing countries will take care of their
own interests. Even the developed countries are bound to create this kind of a
situation. They would like to give all kinds of allurements to them and see to it
that a rift is created among the developing countries. This kind of a situation
has to be avoided. That is why we have to make a common cause and all the
developing countries should come together and prepare their own draft and
see how do they behave. | am in full agreement with my friend. We should not
talk in terms of getting away from the WTO. In fact, they will be very much
interested in doing so. We will be totally isolated. If India, as an isolated
country, negotiates with the developed countries, we can never succeed, So
the collective bargaining strength is very necessary, if the WTO in the real
sense, has to succeed.

Sir, | would like to mention some more things in this connection. | do not
know what role China is going to play. Now China has also become its
member. Our markets are totally flooded with Chinese goods; other international
markets are also flooded with Chinese goods. They are doing it in a very big
way. | would like to understand what exactly is the Government's understanding
of the China's policy and how far we are going to succeed. China being our
neighbour, it becomes very vital for our interests. We would like to understand
what exactly is the view of the Government of India in this regard.

Sir, | will confine myself only to agricultural products. It is a fact that both
America and Europe are subsidizing agriculture to such an extent that it is
almost becoming impossible for the farmers in India to withstand the conditions
which are being created. We have offered wheat to Afghanistan. We have
huge stocks of wheat available with us. We have enough sugar. Our farmers
are also prepared to produce all the oil seeds that you require. You published a
list of things which were allowed to be imported and thereafter you added certain
more things. Now even after so much wheat being available here, you have
allowed them to import wheat. There are people who are interested in having
licences under the OGL. They are very clever people. They will see to it that if
anti-dumping measures are resorted to, it is done when the whole thing is over.
That has been our experience. | have been fighting a case for sugar. When
Shri Barnala was a Minister, | pleaded this case with him. We were getting
sugar from Pakistan. He agreed on the floor of the House that the excise duty
should be increased to a minimum of 50 per cent. Ultimately, what happened?
When he went to the Cabinet, it was the Prime Minister who
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prevailed upon him not to increase it, because it seemed that the sugar that
we were getting was from the Pakistani Prime Minister's area. | do not know
how far it is true; but this is what | have heard. So, if these considerations are
going to weigh with you. not taking into account the interests of all the farmers
who. in fact, are suffering very badly, how can we help our farmers? This year
also, you will find that the entire cotton crop has been destroyed. There is a
new kind of variety which |s coming into the market, and it seems that all
those who are manufacturing spurious drugs have combined together and
they are now resisting with the Agriculture Ministry in the Centre in order to
see that that variety, which is resistant to bollworm, is not introduced. That is
why in Gujarat, the entire crop had to be plucked out. Orders were issued
saying, we have to destroy the crops. These are conditions which are being
created by interested parties. Similarly, in the case of these imports, when we
opposed this idea, we were given to understand that they would, definitely,
take measures immediately to see to it that the anti-dumping measures are
applied here. Our experience has been that we have been delaying the entire
process in such a manner that after the entire season is over, we take anti-
dumping measures knowing fully well the amount of subsidy that these
countries have been paying their farmers in the case of sugar. In Pakistan,
America and the Mexican countries, they have been giving, as a kind of
subsidy, more than two or three times the entire price of production, whereas
our farmers are being told, "No subsidy; we have to reduce your subsidy". You
have agreed in the Conference that you would reduce your subsidy. So, we
have not been able to do anything in the matter. And, the farmers are
suffering all kinds of atrocities in the name of liberalisation and globalisation. A
number of farmers are committing suicide. One of the reasons is that they are
not in a position to pay back the amount of loan that they have borrowed
either from the banks or from the money-tenders. So. these are the things
where a re-thinking has to be resorted to and we have to protect the interests
of the local manufacturers. Shri Kaushik was very right when he suggested
that the small scale industries are now being totally closed down. And the
major industries are also waiting for their turn. So, this is the kind of situation
that we are in. Unemployment has tremendously increased in agriculture, in
industry, everywhere, because of the talk of globalisation. In fact, we are
putting our country in a very bad shape. How we are going to reverse the
entire process. It is going to be a Herculean task; it is not going to be so easy.
But efforts have to be made to see to it that the people understand that you
are taking necessary
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measures to protect the interests of both the agriculturists and the
industrialists so that we can show a better performance. And, in the real sense
of the term, the Jagran or the Swadeshi Jagran Manch that you are talking
about; it should not be only in the manifesto but it should come into actual
practice. But, in actual practice, it has been the total reverse of what you have
enunciated in your manifesto. That is why ! would like to appeal to the hon.
Minister: Create conditions; don't stop with this first success. This is not the
end of it. You have to go ahead and go ahead with full confidence. If you take
up this line, we will, definitely, support you. Thank you very much.

SHRI SOLIPETA RAMACHANDRA REDDY (Andhra Pradesh): Thank
you Mr. Vice-Chairman, Sir, for allowing me to participate in the discussions
on the decisions adopted at the 4™ Ministerial Meeting in connection with
WTO negotiations, recently concluded at Doha, which have far-reaching
implications on the agriculture, textile, pharmaceutical and chemical sectors
etc. of the country.

Sir, the World Trade Organisation's Doha Conference of its 142
members has been gainful for India. The last conference at Seattle in USA
was not successful because the developing countries and the NGOs blocked
any progress there. In Doha, India's voice was heard and it was considered to
be the voice of the developing countries. |, on behalf of my party, congratulate
our Commerce Minister, Shri Murasoli Maran, for the victory he has scored in
Doha. He was not only present at the summit from the beginning to the end,
but he also made his presence felt there. His aggressive negotiating style and
effective expression of the interests of India as well as many other developing
countries is highly appreciable.

In the conference, Mr, Vice-Chairman, Sir, agriculture has been given
due attention; with additional flexibility being given for providing domestic
support and protection from imports on grounds of food security, livelihood
concerns and rural development. India's demand in this regard has been
agreed to. It was good that India highlighted the concerns of the developing
countries, and fears of non-trade issues being brought into the working of the
WTO have now been put to rest. Our Commerce Minister held successful
negotiations with the European Union, the United States and the Director
General of WTO, and India's concerns in the key areas of agriculture,
implementation, trade, transfer of technology and WTO rules were thoroughly
focussed. On phasing out export subsidy and domestic support for products,
the WTO declaration has conceded the demand of
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India. Aboul public health concerns, WTO agreed to India's demand. As for
geographical indication, India wants this to be expanded beyond wines and
spirits to items like Basmati. WTO agreed to negotiations on this in future. In
the matter of environment, WTO has proposed negotiations. It is a matter of
concern for India because it is an extraneous issue to trade. Mr. Vice-
Chairman, Sir, India wanted no linkage of labour standards to trade. The
biggest gain for India in Doha Declaration is public health. WTO has accepted
that patents will not stand in the way of public health. Now onwards, patents
can be overlooked in the case of epidemics like malaria and TB. This is very
important for India. The myth that India was isolated was wrong. China and
Taiwan have been admitted as members of WTO. It is hoped that in future
WTO negotiations, they will contribute substantially for the interests of
developing countries in the next meetings of WTO.

Mr. Vice-Chairman, Sir, | need not mention what the national and
foreign media has commented upon the Doha Meeting and the role of India in
safeguarding the interests of India and other developing countries. The hon.
Member, Dr. Sharma, has already mentioned it, | can only say that the
outcome of the Doha Ministerial Meeting is definitely satisfactory. Once again,
| congratulate Shri Maran,

Sir, it has been mentioned by many of our hon. Members that we
cannot come out of WTO. | entirely agree with them. But, of course, people
are becoming unemployed. People are facing several problems because of
WTO. It is a fact. It is seen at the lower level. The worst sufferers of WTO in
India are the farmers. As has been mentioned by Kaushikji also, the farmers
are the worst sufferers. They have to compete with farmers of other countries.
| am sorry to say that because of various conditions and circumstances in our
country and because of the policies of our Government, our farmers are not
capable of competing with the farmers of the developed countries. | earnestly
request the Government to make our farmers more capable to compete with
other farmers. For that, measures have to be taken by the Union Government
as well as the State Governments. Sir, we are giving loans to farmers. The
rate of interest is 13, 14 or 15 per cent. We are giving loans to large industries
also at the same rate of interest at which we are giving loans to the poor
farmer who has no guarantee of his crop, no future for his crop.

The farmers are also given loan at the same rate of interest at which
it is given to the industrialists. Our farmers produce a tot of goods. For
example, cotton is produced in Maharashtra, Andhra Pradesh and
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Punjab. | think, in Punjab, production of cotton is not so much successful.
Even though production of cotton is very less in our country, its price is very
low. It is because, previously, our Government used to import very less cotton.
But, in the last two-three years, they have started importing cotton in huge
quantities. As a result of that, our farmers are not getting a remunerative price
for cotton. So is the case with sugar. | feel, our Government is not keen on
solving their problems. | have to say this with sorrow, that the Government is
not interested in helping our farmers to compete with the farmers of other
countries. | urge upon the Government to take certain measures so that the
worst sufferers of the WTO, namely, the farmers, are saved from their
sufferings. Sir, with these words, | conclude.

7 IFTETH AT (ITSTRAT ) : IUHHTEIE FRISIRIET H 9 H 14 TIwR T Sl
HAT- TR T gs SHD A H aTiorsy 31 i <1 Sl axhed I8l T, S A9 &
oY 3R I8 9uTE <71 & forg 8§ e gam gl

IuquTee (st T B FIRIH): ToRI gl

IUFHTEIET S, QIRT 3 Sl HfST g8, IqDh HUR Plol dlae] HeI 8 I, I Tl
QI P b1l &b e Ier H WS gs, $D! ABeldl b Gy H 9gd AP h] 2eh
81 381 offl U TRE fadsRid g 3R g TRW I iR e <91 sdhest 8l
2 1 Rivee | Sl o g1 S9a! AR afe <rer # 8idl dl A IR 9 R
ST W Hdhe F IIad BT I 3R FHad: ST 142 I $eeg, 1.3, & S &, S99 4
BIS g e ArEar o7 & acwe anfde uRfRfral #, gfemr # 46 & R F fava
FATIR HST Hdhe & IR | Fal AY iR Sy a8f W g9R <2 &1 ufafifde &
aTel g 1Ty HAAT St 7 f374 TR @1 Ge1-g31 fawrs ofR f599 bR | 4R &7 e
a1 iR 7 Fad MRA @1 dfcs SAD! TR 3 91 @ <1 SN AR fF S
ISR MR fadmraa I &1 S Agca fara 3R I9d HRoT Sl fawg We o= &rdt
I off, ST S fat Hl bR 3 379+ =]t H BATg IEHT Free] i, 3961 U IR I8
e fean 6 afs wRa 9@ &= © A1 98 IBaagae I [emeia <ui &1 9@
AHIA B Gl & AR G AR DI T AP STH] W BT el 2

H S99 TR YR SRV HAT ST <1 Sl a<hed I81 uR T A1 IqH1 G BIST Al
IRTIT® Igd AT 9Tl § IR I8 gAY Sgd AT aredl § & q31 99 IRITH Pl
TGDHR UE AT b BH (429 WIS & Hel UR IR 1 A1 I febel=il €&l 9, feber=11 AT
H 3R B gH1aqel 1 | I Fad ©, IHDI IT Talid | STAHIIE Heled, & AR
St 9 <7 axhey gt R f3an, S9H S8 %1 8 {6 "Unless the development deficit
in this current WTO rules is met through

256



[28 November, 2001] RAJYA SABHA

meaningful decisions on Implementation issues, it would be difficult to
convince people that WTO Is a just and equitable system."

IUGHIEIE] HEIe Y, I8I1 gavl 41d I8 Bel f&" India is not isolated. But if

it comes to that, we are not afraid of isolation. We will defend our national
interests."

IUAATETE FEIGY, TE 100 BRI AN Bt 3rarst oft St S et 3 99 w1 )
el $9e 3 S==11 I8 &8l foh " Some people want to please the U.S. Why

should we? The U.S. and the E.U. are allies. But they too have serious
differences on trade policy. | accept, we should have friendly relations with the
U.S., but not at the cost of our national interest."

SUGHTEIE FRIGY, BN a0y W3l Heled < Sl $© 98] 8], Iq9 Ud a1
AT 81 STl & o IR et & <ara 3 181 21, -l & gora d 727 o1 3iR et &
P DI AR 81 A1l H AFR a1 HT ST Pl 59D (oY Blfad q618 3R g=are
<1 g 1 S=M 89 <21 &1 |e! ufife faa

HEley, ANl a1 Sl "gayul off, g8 s off f&5 o9 giFam & & s Ha W)
$PHgI g I d PIs SM-YUI B & [oQ ST 81 gYI I8 ol ATIR HI Ud 99 &, Aial
3R IR B BT 49 8, IR B HT Hd 81 AR 81 IR AT-3f9 < & f2d-
Jfed & 910 FA F oIy SHT Y A ITH G UH FEd1 U1 B TS 6 R/
Sy 1311, BT &H PSR BR 97 <feb R W) Up FaTd 89K AR Sff & 7 § o7 fb
AT B 3T 9 P SEIT DI DA IR 39 FIST H 2MA 872

IUGHIEHE HEIGY, I& 991 Y31gel Bl B AT fd 98] uR S YR A IR
fpar Sl &9 e YeR A 98 ga1d a1 fBar, S geR | uiifiea fear «ifea
I9F I8 99 &9 <l 6 aR i Raeen =nfey o, Sa1 Rew gar 2, fran sa
SR & AR <M P AU SR AT <T84 o, I1 84 gH1 b 8, I9S d1a I8 Uh
SR IS ®1 S BIF1 A1MRY, T gRaell < $T HM 841 1Y b 98 S IR Bl
dre 7TE, afcdh ITHT SIS W AR SHH 1 I BT iR MfIH R Igi &7 5 o Y
f&d 81 a1 2, 98 BN

Faforg # gaR wrde W ) #ff AR Sft @1 9erE 397 TmEan € fF 9= R
< BT G a1 iR g &9 & A1 TIged BRI §Y gAY famrrRiiar < o ot o
g1 F1 AT faam -t wg T |red F e S 99 wel f6 98 e
YT ol 319 B 39 BT DI 31T §eMT 21 I8 afafad & b HIRa H 7qged ol &
2 3R WRT AT B FHT Bl AT & I BIS-BIC I R & A1 I8 A8 8, 9
S 91 B YIS BRI © b HIRS AT /G YT &, WIRS [ebef=11 ASIgall 3 S7eb f&all B
TIT HRAT & 3R I T 57 WA Bl ST THR W RIS H9 IR 3R 9219 91 7 hadl
Sy, 1.3, giewp 3R &l § 4T, ST &3l H Wi SHBT 19 89N <2 DI A Aabal
21 39fery # Ug de aredl § b 89 gra
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ol {707 3T 3R 891 599 A9l I ge 8] (Tl 431 9 d1d &l go! Geil 8 b arret
39 WS H§ gAR 9 Ueil & A 6N 9ewl 4 39 W9y § g1 iR =9 3l g &R
IBIM 9 910 DI A © 6 5l S 35 ¥t g9 18T A T {6 © 98 R <9 & forg
JEf B! &1 2, b IH U DI 3T 9 & 1Y R HEH ISMT MWD &l H
S 91 B AT § [ 31T 981 & (oY 987 $© BT 89 oY ST 21

IYFHTEIE HEISd, H 31 91 MR He1 arean gl Rived & a1e arsl 9 S HifeT
8% 3R Q18T &1 WIS & 918 98] $B AR < BTdi(P H 3 a1 BT Y&yl 78] g, A
AT <esT07 184 3iR BHR a1 |l Al Fewd el fob 89 9 a<h o1y~ URToTy 31 -
7 &1 919 2T PR B &, B9 59 FHY [T A1 g3l MR e T4 gaTl S9! a1l
TE PR T B RIS UaTe | 919 89 904 & ol $© o1 8/ 8, O o1 Bl 51 I8 Al
&1 Bl Al 6 89 ART 37U TR AR PR o 3N MR qTH AN DI YT BISHR 37T ST,
o= Q1 gt H 1g SARY TRIET T&1 BRI SAT-<I1 fa%e il R w1 & 3iR <
o B I B PRI &1 RIS ARG Y 7 Y1 A7 TR 81 I8 a1 aredl g (b
Q8T S & Sehe ¥ G Hal fh YR ¥ S v Soran o & ot freo w3 faofa
8T, I w3 W S5 ge, dF aR i g, Sova | ol foran wran, 916 # ot
fora T Ugel SHHT SRS BT ARG HIRT &1 I8 SISt 90 ot 9IRd 7 9 A7
BT T g1 MR AT & A T f Fae oty v 9 o T 2R, Fad ad
P A T BN, R I del ol ©, Fofa f5d 9 € a1 89 W) gwrdl w9 9
SN BFT TRl afs ST Selidee 8l &R f 3 |9 9 96R EFf iR
P PO AN T IIERIN BRI @R P& AT 390 IR BT &1 SR QT T} &) Adbell
21 3T TRT 7 379 Uet Y IS HSIG P A1 T F 59 T FFAHCY Bl A1t T
B SN € TG TP T 3. & A @Y a1t FRefe Tl EH 39 91 B [ROIR wredt §
9T 81 HIfelg 18T ARIeH & 1edel b HHIel Aied 1 U AR Bl I el (b
IR =y g & Hefid IR &l &1 fava iR A TeT @ <1 ¥ 915 g arelt gigdr
HA1 Heolly Jo% H 3 WA g @I € T4 Yo BT 1Y AT Fe A a1 b
I &, ITFHTEIE FRIGd, U ¥ g1 Aed Ul B, BRI SUAd © & 519 o weAfd
Tl S g off Frote farg 1 a1 i oo ot age dea # fRy Mg, s9d St ol feg
MY &, S9P HIR SHAMCIM Bl T B A1 fHaAT STRAT S¥AHSIM B & forg
IR BT STRIRT 9 SR o 3111 a1 g1 HIRT & U1 §9Y 81 98 (911 a1d Bl
I ggar & Ty, 3T AaT & forg o1t g9 VAT 81 |ied, bddl U fiued dod
B g3, SIBT B I3 AW 7 81 5 d1d DI STHIR] WIS BAR 9 b HUR 41 Y
3R B9 39 BraTdl BRI @t SR oI iR o it o et wamifaes € % Us de&
H B9 ART A4 YT, ST PO &H A8 © ATIS UTK a1 B Al ol b R Bl
o] H B9 3R T <91 2 1 I R qebdl 1 ST 1S 14T AR AT ARG o el fh
PN B &7 4 eARI IS AR &1 I8 91 Hel 2| FARN HYS o1 IR H H FHSIAT §, il
o1 fawTE <1 & 3151 &1 €99, 3 18| oIl © [ 3 dTel 10-20 A1t H Al R BT pud
3RS H
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PR & A1 GBI B AhdT 21 AMRIR R H HYBI DI AT HoIqd a1 Bl AT
B9 B9 AR, B RN, I§ WA SAR A 21 g & | g W ok a6 d,
<If a1qe <2 & B @l 89 g & fBarl & axTaR H AR @ST B & a4l 8H
I DTGl PR Bl I1d B Aebal & | AR BT (BT Al Teb TISH B IIST HHT Feball
2, W <A &) A HHM & oIy S SR o1 gl 81 09 fhami a1 &d smRat
P & JpTacl § W1 T81 IR Ghd ol WIS 39 I AR 9 B DR, TAR 3T
F AT AT S AT 9 98P H S 9Tl 8 I A I§ U ST BT b HRA b
P & f2d 1 89 B WY YR I <l 7 PR qb| 5d b odcl bles © e
e 8, @ UTSS el e 8 99 9 IR & [HA $I 69 FHR A GRIET @1 81|
HY YR H I AEE ol I81 TS 311R 37U Ui IR WS W8+ & oY I7e s9R] AT
BT I STORA 2, G B AR IS -BILA1 DI & ¥ G P qrao(e dl STH] 988 B
ATTTIDHAT S < H AT AT a1l B aul H TS~ § T § 6 89K AR 78ISy 59
I P 3BT TRE I S &1 d 3 a1 DI Al 3781 a8 A Sl 5- U aR IJ8f IR U
TR AT AT, I IR TR qleid G A~ Rfp § RIS HHET BT 91 IR 49 1 §,
eI Ay @1, § ST g £ o] Se 39 99 9% Wahe & R W oK Y81 2, Had
e JEN HDHE b §R | 781 Yok X1 dlcs HITSIH 3R ST 4R A9 ATIE - Hel,
AR T P FEN €Y U TR A Hal $I g H 51 AT P 3R < H 91 59 TR B
RIRT & <Ifeh &9 S1UT <21 A 379 I B B JaTY, ITHT [5E THR ARET0T GIyo|
PN, Y8 BART TR ©, G b <2 BT ST 81 2 b 98 SHIRT Y1907 PR AT
(AW HY G 39 SR DI T BI, STBT TREV B BT, G B BT, ITD] MM
TG1 BT HIDBT o BT, SIS H SAD! AN 9 & foIY FF THR b IR ITAL BRI
1 SR BART &, AU ST BT T, AU I P TRBR Bl 21 3AfY H AR AT H3)
HEIGT W HE1 A 36 3 ) §ab BN, & MTUD! Y9 HIHAT <1 AT &1 M e
TRE ¥ IR g a1 8, O HebR ¥ MU €l | WRA b &l bl X ebx g+l &l
oY SERTAfEl BT G g g a9 qgAn fF 519 9% 89 iR 98 SRR & ofad
Wiee H T8l 31d § 99 I Bl FHR & Ifiee §IR SR AR 781 [ 11 I8 8N
forg smrarwarepa gFflI swferg & H=ia w30 ST 4 deT ared g f& g o wiasy #- R
THR A IR AXHR B T 2, I I &b MR R fawa W16 §- wife feg e
®1 S VT o1, I8 AR A18q Bl I forar-foreaman are gai 211, 319 fora foraman srq
AT BT 977 & 1 I8 EHRT S0 8, TR ARGR &1 1 & o 2w gfar g deer
< o B9 iR dare # i Uaiiie fhy &, 89 ITo! dleT aTed & A1 S99 §R W]
T 8, T4 ¥ A1 AT8d & ol b BRI PRI 39 © b 89 Ve Al &l Hra1
AR TF 7 9 <, QA1 63T T S &, BARI g Wi i dd aga arfey fb g
FIRTSERT BRRT BT YT BR aTel ol &l

IuqHTeae (st T B BIRNF): FIIT FA B
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it IS IREATS: |1 B § I8 W) Pl Aredl § P AR HRRI & T
A BHR <% BT &0 T 9 BART 3R §ART ARBR B1 1R &1 GoT fawarsy &
EART WRHR 39 SIRIE] Pl qRT B & oy Sy 1371, H ui AT $I |l 3iR
TaTdT ST R ST 37T T €, 1 A e egare |

3t IR.GIRAGRT (IORA): g9dS HeIed, HRId-Hd Gl bl 3fTT
SRR B IT 919 X W2 ¥ f S @13l & AMRieei ok Wifie aga € o IRt
2, 954 81 S}IG1 IR 2, 954 8 WIS KA1 81 B ANl BT He1 A7 {6 AR Sff 7
T84 37161 B [HAT 81 Y8 Al AR T PR H 3YD! FATH P AR AR I8 3BT
P fHaT & A1 ST SI8T B Ugel 89 AN 7 diciefed Rivcaed o g faan sa< @
BT & EOIRI-AIA| @l ATsFAIgS 81 T AR Hbsl ISR € 81 | T g4 He
HAT 37T A T BRI Ul Y319 YO <8 2, WIS, S, 1.3, PT ART YU H 39 @i
A 1 R BT AT 379 3MTY AR RAT 37D RIATH 91T PR I 87

(SuRrwTeas (3 e ga) foriF gul)

R, H ! ff TDR B AT EL...(HIH).... I8 a1 o1 18 72 2 5 e
qreT 81 qd v HAAT 7 guT A1 I8 AR fasw T 8, Sl se, 1. H AHIE O STd] TE
STITITI S& . S1.31. TTeTd T2 81 89 NT 370 BR B T8 B &1 MY SRT A [
TI-STRAT & SRR H Usel @18 M I8 <, 3fd o & Y31 AIeqH 81 81 SRebT 4
TCI-SfRT SRR # 1100 SHE &R BM HR I8d ol 981 1R 15 o # feRiorm faa
ST € f grel-SfRi af & 8 e e 81 erR 8hm &1 feha §R 9% srm s
TR el T €, B: B: HEN el S & 3R T9 d ART HM e 81 Sl 81 e
B F 915 AT MU BIs TRM forn a1 fR @, 78S A1 AR S S9d 918 81
UTIRE BT JATHR FIT HRAT? IR, AT I 1 KI8T ST A U8t I8 $e1 A1, 'There will
not be any new round of trade negotiations." 319 3EERI 3R A4 ¥ T © [P
RIS AT I § A & oY IR g 6 a8f 9 SuR IR I&T 81T 7R PR H &4
S ST o1 89 |3 91 w17 &, I8 919 31 © 6 <11 4 g o st H i |1el o
g e 11 B, AR SUAf 21 # <@ @1 g, MY g P RW% < @ Bl
Sy, E1.371. Bl T b fIY 39 <2 § 9T AT AMMRY| 9 W FaTel IS & ol 4R
IR Y Ugel, 950 ¥ ATSSH W &4 ANl A Afadd S $YE1 T8l oig © 3iR Sl
THelh & & A $HIC SYS! YU 8€ AP o1 ITY| IH S CL3T1.B TR% F Pls
aTTesTaRT e BN AN g @t &+t g8 il @t SHRnT &k dafert srae &
Bt 81 ST 9187 9 1T € 98 B 37TV 3N 21 IHl H FHaT BN A1) 31y Iw)
PIPT BT AR TR Pl dTel TSARCTSSHE HReb BT T 81 BIC g2 § bR g& A A d
BTY gU 21 oifd eR I8l dlee {§a a1 a1eli & Ui Sa1 391 21 21 379+ IR |red
B AT A1 J TSAREIZOMC ¥ d IR 4 &1 $9F oY &4 P8 WIcae ol ol § g
1 AR BT =ATedl § [ U | 9gd T Bl 81 9 A1 A1 <l pletdbra Ui 4§
ST 8 3IR TTUTel | a9 g 31 S 81 59
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UHR BH SHIC 3MgHT H Pal d BT HI? ATS1s ATl AT 81 § AT+l a8 ot el
HRAT T8 BT AT SAY IF IS Bl WT ITL...(FAEH)... 3, S 32071 & dIdf ilorg, 7t
1§ dreT R8T § Iy G ellioTg| Udh Whe dlTs HITSiH ©, I8 931 o 17ell 518 Al RIT
AfeT o1 firel 81 99" ®ed &: "The Doha Declaration is a clear gain for the
developed capitalist world.* This is the summary of the Doha outcome. Doha
was a difficult round of discussions. g8f &9 @RI BT aga AT G T&11 TT qARA
ST ST dRaT, YRAT R ATEH A SHBT AT 4 o <ifeh fhr erdie 81 7u1 9a g

SHRI H.K. JAVARE GOWDA (Karnataka): Sir, first of all, | must
congratulate Mr. Maran for having taken a stand to fight for the cause of the
country.

He has made a sincere effort for the cause of the Indian farmers. As
pointed out by Mr. Goenka, the capitalist and developed countries have exhibited
their skill in protecting their interests, at the cost of the developing countries. It is a
well-known theory. And Shri Chavan has rightly pointed out that India is not in a
position to come out of the WTO, and it is very difficult to persuade the
developed countries to give a helping hand or a sort of encouragement to the
developing countries. Though a programme of fundamental reforms, in the name
of fair market, is there; the experience of ministerial-conferences that took place
over the past 5 to 6 years, and the scenario of economic development and the
problems faced by the farmers of this country, has shown that our agricultural
produce is not getting a cost-based price.

Sir, the farmers are suffering. Though we have discussed this issue
many times in both the Houses of Parliament and in the State Assemblies,
neither the Central Government nor the State Government, has been able to
safeguard the interests of our farmers. Now the main thing | am going to
highlight is that the elite class of our country -when they are asked as to whether
they are going to give subsidy to the farmers or not, they say, "we are already
giving a lot of subsidy". Look at the indirect ways in which subsidy is being
provided by the developed countries. That is why, our farmers are not in a
position to compete in the world market. If you look at the percentage of people
engaged in agriculture, you will find that, in developed countries, it is, at the
most, 7-8%; while, in India, it is 68-70%. The percentage is like that. Besides,
there are no proper inputs. In spite of all this, we are forcing them to compete
with the world market. | will give you an example. About four years back and in
1986-87, the price of a coconut was Rs.6/-, but in 2001, it is Rs.2.00 or Rs.2.50
per coconut.
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Keeping this in view, how can we make our farmers compete in the world
market? How will they develop? Take another example. During 1986-1990,
the price of manure was about Rs.150/- or Rs.200A per quintal, but now it is
Rs.500/- per quintal. So. on the one hand, the prices of agricultural inputs are
going up; on the other hand, the markets are going down. And, our farmers
are compelled to compete in the world market even under these
circumstances. They will not be able to withstand this competition and their
condition will worsen further. At the Doha Conference, some new aspects,
such as environment, labour laws and competitive markets, were highlighted.
These are the new standards or theories that have been set up by the
developed countries so that the development of the developed countries is
curbed. Therefore, | urge upon the hon. Minister of Commerce to safeguard
the interests of our country, particularly, the farmers. Thank you.

SHRI J. CHITHA.RANJAN (Kerala): Mr. Vice-Chairman, Sir. | thank
you for having called me to speak on this issue. First of all, | would like to
thank Shri Murasoli Maran for having consulted all the political parties about
the stand to be taken by the Government of India at the Doha Conference.
While discussing with the political parties, he had also expressed his views
before the leaders of various political parties. In my case. | offered whole-
hearted support to the stand taken by him, and | requested him to stick to that
position. Of course, at that time, | was against it because it depends on
several factors; whether you can stand till the last with the same position or
not. Anyhow, he did his best, and | would like to congratulate him for having
very effectively presented our case, argued our case and put up a fight up till
the Green Room process started.

Sir, as far as | know, Mr. Murasoli Maran, in one of his articles, had
written about the W.T.O. He had stated that the W.T.O is weighted in favour of
the developed countries, and, at the same time, it very much adversely affects
the developing countries. He had also stated in that article that 'the developing
countries should make use of the earliest opportunity to amend the various
clauses in the Marrakesh Agreement so that those clauses which are adverse
to us may be amended,' At the same time, along with that, he said, 'but, there
is a difficulty here; if the capitalist countries, the developed countries, smell the
facts that these developing countries are thinking of putting up a fight and
trying to amend the clauses of the Marrakesh Treaty, the developed capitalist
countries will immediately mobilise their support. With their strong muscles,
they will squeeze us; that
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danger is there.' He has pointed out about that. In the same way, he had also
used the term that the W.T.O. is an 'inevitable evil' - the W.T.O. is an inevitable
evil. | know that he is also of the opinion that the W.T.O functions in a very
undemocratic manner. The majority of the members of the W.T.O. would not
have any participation in preparing the Declaration, even when there are
serious differences among various members, All those things are there, and
the Green Room is a notorious process. Sir, in that situation, we had put up a
very strong case, But, unfortunately, the final result is not that satisfactory. Of
course, he is not responsible for that, because the conditions are like this. And
also, it depends on the political will of the Government of India. For the
international situation to be favourable, the developing countries will have to
stand together, and our Government should also have the political will to take
certain positions. Then only we can succeed. Sir, whether it is a success or not
is to be looked at, not on the basis of some gains that we have got. Of course,
some gains are there. One is, that the various States are temporarily given the
right to produce medicines either by giving compulsory licences or by
importing. when certain natural emergencies or epidemics are there. That
much is a gain. But, there also, | would like to point that there is a time limit for
this. The second limitation is that this is not according to this condition; the
TRIPS Agreement is not amended. Therefore, it will again become a problem
in later days. This is one thing which | have to point out. Then, what are the
positions that we took? Firstly, we took the stand that we will not allow to take
up the new four items for a new round of negotiations. The second one w&s,
the implementation issues will have to be discussed and settled, to the
maximum extent possible. And the third was, the TRIPS Agreement has to be
reviewed. These were the conditions. But, in the first case, we have finally
agreed to include these new four items which are not at all trade-related
issues, but, even then, we had to agree to that. And, while agreeing to that, the
only satisfaction that we have got is that this will be negotiated at the Fifth
Ministerial Conference and, that too, after the modalities have been agreed to
completely by all the parties concerned. Of course, our consent should also be
there.

But, Sir, you see how the European Union representatives look at
this. Mr. Pascal Lamy, the Trade Commissioner of the European Union had
said that the Members of the WTO had agreed to launch negotiations on
investments, competition policy, trade facilitation and Government
procurements. On that an explicit consensus was needed only to decide on
the modalities. This discussion on the modalities will take place at the next
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Ministerial meeting. As far as the four items are concerned, the
compromise was that they are part of the negotiations and they belong to the
programme we wanted. ‘This is the thing which we wanted'. That is what they
say.

Then, at the same time, the Indian officials have stated to the Press,
and they maintained that the working group will continue with the study
programme on the issues till the next Ministerial meeting. Sir, the Ministerial
meeting will take place after two years, but during the two years' period, the
working group will continue with the study programme.

Sir, the condition, the modality is that we have to come to an
agreement. But, at the same time, Mr. Pascal himself has said that there is
nothing new in this; this is a normal procedure. Therefore, even though we
take credit by saying that this clause was agreed to, what is being said by the
European Union representative is that 'these are normal procedures which we
resort to'.

Finally, what | have to say is this. Of course, we have got two years'
time. During this period, we have to prepare ourselves thoroughly. Firstly, |
would say that our Government should make a thorough study about the
results which have taken place in our economy after the Marrakesh Treaty
was agreed to. Whether it was favourable or not is another matter. On that
basis we should formulate our policy.

Then comes another attitude. Since we cannot go out and we have to
continue there, while continuing there, we may bargain, but finally we will have
to agree. If you are going to continue with this position, how can you conduct
an effective bargaining? Therefore, our Government itself will have to take a
decision on its approach.

The next point Is that we have to make efforts to unite the developing
countries. Of course, | am happy to hear Mr. Maran saying that this time most
of the developing countries had stood along with us. Of course, to a great
extent they stood along, with us and whatever gains we have attained are
mainly due to that unity.

Thirdly, when we are proceeding with our policies which are being
pursued now in various fields, naturally the developing coutries will have a
suspicion over our credentials. We have also to take note of that. | am not
going into details, but that point should also be taken care of.
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SHRI P.G. NARAYANAN ({Tamil Nadu): Sir, the Doha Declaration
approved by 142 countries at the Fourth Ministerial meeting of the WTO
comes at a time when the world can ill-afford collapse in the multi-lateral
global trading system. Even after the signing of three major declarations on the
negotiating agenda for the new WTO round, on the implementation concerns
of the developing countries and on the political statement dealing with patents
and public health, the concerns expressed by India on these issues were not
addressed in a substantive measure.

Admittedly, larger challenges remain for India's negotiators in the
years to come. With the negotiations under the Work Programme supposed to
conclude by 1st January, 2005, the clock has already started ticking.
Moreover. China's entry into the WTO throws up a new dimension in the
possible line up of countries in the future negotiations.

The Government has lifted the Quantitative Restrictions much ahead
of the schedule and failed to prevent the WTO-propelled integration of Indian
agriculture and industry with the global market, which should be halted and rolled
back, at any cost.

The plight of the vast masses of poor working people on farms and
factories, agriculturists and peasants, and people working in small and
cottage industries, is miserable. If the problem is not addressed immediately,
it can result in revolution. Thousands of people who are working in factories and
farms are losing their jobs.

The Government has failed to oppose the proposed new round of
trade negotiations on issues such as global investment regime, global
competition policy, environment and trade linkages, open and zero tariff trade
in e-commerce and a multilateral discipline on Government procurement.

Sir, the aim of the developed countries is to enlarge the WTO
agenda, as far as possible. The Government has failed to resist the enlargement
of the WTO agenda and strategically failed to focus attention on correcting the
imbalances in the existing WTO agreement like high tariffs on export products
of interest, financial difficulties in enacting and enforcing new trade legislation
and the likely negative impact on the TRIPS Agreement.

The Government has failed to oppose the proposed new WTO round
negotiations effectively. We are opposed to negotiations on the new
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issues, foreign investment, competition, trade facilitation and competition
because the decision we took in 1996 was to take up negotiations only if there
was an "explicit consensus", We need to reinforce out stand very effectively to
address the implementation issues of the developing countries and stick to the
mandated negotiations on agriculture and services.

Sir, the Government has failed to alter the present position, which will
lead to further deterioration in the export of textiles. Through the 1995
Singapore Declaration, it was restored back, the status quo was maintained.
Regarding issues on investment, competition, trade facilitation and
Government procurement, we should work towards explicit consensus so as
to compensate the concessions given on "Environment and Textiles."

We should present our case to extend protection to the Darjeeiing tea
and to the basmati rice during negotiations very effectively and efficiently. At
the mini-Ministerial meeting of the WTO, India's insistence that the existing
trade Agreements needed close attention before a new round of negotiations
began, apparently failed to gather enough support. These should be taken
care of in the near future.

Needless to say, the task will be very difficult given the plethora of
issues that have to be effectively addressed. Moreover, it is also important to
take care of the fact that the Singapore issues, linking trade to foreign
investment, competition policies, transparency in government procurements
and trade facilitation, which were the main concerns of India, have now come
to the centre stage. As much as India opposes these, there are countries that
would like to link the future of the WTO to the accommodation of these issues.
If the country does not take concerted steps to improve its economic
bargaining power and prepare internally for change, we will lose substantially.

Sir, any international agreement without Parliament's approval will be
anti-democratic in nature. So, | submit that no international agreement that
would bind our generations could be entered into by the Government without
prior Parliament consent. Thank you.
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI MURASOLI

MARAN): Mr, Vice-Chairman, Sir, | am thankful to the hon. Leaders of this
House for taking part in this important discussion, and, especially, | should
thank Pranab Da, for his illuminating and constructive speech. Madam Deputy
Chairman has said, "Instead of bringing a motion, they have brought a Short
Duration Discussion'. For that, | should, first, thank him and his party. There is
almost a kind of unanimity in the House on the approach towards the WTO.
That is what it should be because, at least, on international issues, we should
cut across party lines because Government is a continuing process. We can't
blame the earlier Government because, tomorrow, some other people may
come here. | would, at the outset, tell the hon. Members that | feel hesitant to
speak before the House because the House is full of negotiators, past, present
and future.

Therefore, first, | would speak about the word "round". Some hon.
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5.00 P.M.

Members have pointed out: "India never accepted a new round. Now, you
have accepted a new round!" | want to clear this, in the first instance, because
in the whole of the WTO Doha Declaration, there is no word such as 'round". It
is only mentioned as "a broad and balanced Work Programme". In Mexico
itself, Tanzania Minister said, "Please do not use the word 'round' because it
is allergic to us." The hon. Singapore Prime Minister also said In the
Singapore meeting, "Let us not use the word 'round' because it has some kind
of a pejorative meaning." Technically, the word "round” has come to an end
with the Uruguay Round. Now, they have created a WTO which is a
permanent forum for negotiations. Tomorrow, somebody may call it 'a round'
or 'a Doha round'; we may also calf it 'a Doha round' or 'a development round'.
What is important is the issues and the contents, and, therefore, let us not
stand on semantics.

Another reason for this is as follows. The hon. Prime Minister, while
making a speech in the United Nations, made it very clear: "In the Uruguay
Round, you have given us a cheque which has bounced. Therefore, we will
not sign a blank cheque!" That means, they should first address the question
of implementation issues, the asymmetries and other injustices that have been
created by the Uruguay Round. Not only that; we all signed-hon. Pranab Da is
there—in good faith, but the so-called developed countries misused them,
misinterpreted the rules and took advantage of it. Therefore, the developing
countries suffered a lot. Therefore, we said, "First, address the implementation
issues. What is the use of signing new agreements without honouring the old
agreement?" That was why, the implementation issues had come, and India
played a leading role, along with the so-called LMG (Like Minded Group} and
the developing countries, in categorising the implementation issues. Pranab
Da has said, "What is this? The same words are used!" | am happy to say that
there is a distinction, there Is a difference because some issues have been
addressed at Doha; the outstanding issues would be addressed by the
Council in Trade, and then, they would go for negotiations. That is the
advantage; there is a difference. | would say, "We have got a separate
declaration at Doha for the first time.

[THE DEPUTY CHAIRMAN In The Chair]

Para 12 says, "Negotiations on outstanding implementation issues shall be an
integral part of the Work Programme."  The negotiations will start. It
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has specified the time-limit. The time-limit is given in the paragraph by the General
Council Decisions of 3 May and 15 December 2000. "The agreed negotiations
on outstanding issues shall be an integral part of the Work Programme we are
establishing, and that agreements reached at an early stage in these
negotiations shall be treated in accordance with the provisions of paragraph
4? below."

"The other outstanding implementation issues shall be addressed by
the relevant WTO bodies, which shall report to the Trade Negotiating
Committee, established under paragraph 46 below, by the end of 2002, for
appropriate action". A timeframe has been fixed. The entire Declaration has to
come into effect by 2005. A timeframe has been fixed for that. | would like to
say that, as regards the implementation issues, though they are not to our full
satisfaction, at least, within a timeframe, they will find some kind of a solution.
Therefore, it is an acknowledgement or accreditation of our concerns. Drawing
a future road map for the resolution of implementation issues and concerns is a
gain, a victory, for us. What do our adversaries say? That is very important.
Our hon. friend has quoted Mr. Pascal Lamy, the European Union
Commissioner, and | quote:

"A valuable implementation package, which the developing countries
rightly made such a priority, has forced this issue on to the agenda and,
though you must ask them, | am sure, they have far exceeded their
expectations”.

They refused to accept it in the initial stage. They closed their eyes.
Later, because of'the unity of the developing countries, because of like-minded
group, they were compelled to accept it; the WTO had to accept it. Therefore, |
think this is some kind of a victory, a significant achievement, for India and the
developing countries. We don't claim that we have climbed the Everest like
Tensing and Hillary. We did not conquer the WTO. We have achieved some
significant victory, some significant things. The acid test for any policy is whether
any harm has been done. | would like to say that no harm has been done.
Regarding the implementation issues, some of the issues have been
addressed at Doha itself. | would like to seek your permission, Madam, just to
illustrate one or two examples or salient features of what has been approved at
Doha, Firstly, a period of less than six months has been given for compliance in
cases of phased introduction of sanitary and phytosanitary measures, that
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is, food and hygiene standards. Our marine exports are suffering. They will
increase their standards suddenly. There is protectionism. They will say. "You
are not up to the standard". They will reject our exports. Therefore, in the
original agreement, a reasonable time period was mentioned. Now, it has
been defined as six months. So, this is an advantage to us. Secondly.
Suppose, after six months, they change their standards; they change their
sanitary and phytosanitary measures. We cannot do it immediately. Therefore,
a period of another six moths has been given for adopting the procedures and
methods, after the publication of the sanitary and phytosanitary measures. A
period of not less than six months has to be given to the exporters in the
developing countries to adopt the procedures and methods, after publication of
the SPS measures. That is an advantage to us.

Now, let us come to the technical barriers to trade. For example, a
period of less than six months has been given to exporters in the developing
countries to adopt the procedures and methods, after publication of their
technical specifications and entry into force. These are some of the gains. |
can go on giving examples like this. You know that under-invoicing is the biggest
problem for India. Earlier, the position was like this. If you go to Singapore or
any other country and ask, "Okay, we want to consult you. What is the real
value?". We cannot get any information from them. Now, there is cooperation
and assistance from the customs administration of an exporting Member, and
you can get the value of the goods imported, when there are reasonable
grounds to doubt the accuracy of the value declared. This is another
advantage that we have gained just now. Regarding the TRIPS Agreement,
there is non-vioJation complaints. So, a moratorium of two years has been
given. These are the immediate gains. Then, there is the TRQs, that is, Tariff
Rate Quotas.

We have been given to transparency. They have been on their
whims and fancies. Take the case of Poland. In the case of mushroom, they
have allotted a particular quota to Poland at a lesser rate which is called Tariff
Rate Quotas. Poland may not be in a position to fulfil the quota, But they
would not give it to India. Our quota has been fixed at a lower level. If Poland is
not implementing it, why don't you give that quota to us? They would not give it.
How are they fixing the Tariff Rate Quotas? There is no answer. Now there will
be transparency. We can question them legally. These are the immediate gains
in the area of implementation issues and our concerns, i would say that this is
the first victory.
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Now let me talk about agriculture. The agreement on agriculture is
under implementation for the last six years. But nothing has happened.
Madam, 121 countries have given negotiating proposals. The European
countries are saying that they would insist on continuing protectionism. They
say that is their open intent. There is no mention that negotiations on agreement on
agriculture would come to an end at a particular point of time. That is Article
20. ".Now liberalisation of agriculture has been promised. The mandates of
Declaration 13 is much more favourable than article 20. It forms a basis for the
ongoing negotiations. It talks about countries which are giving extraordinary
subsidies. Many hon. Members have referred to it. For example, the domestic
subsidy in OECD countries has risen from 275 billion dollars to 326 biHion
dollars. Within the OECD countries, the annua! State payments to the agricultural
sector have exceeded the combined GDP of all the African countries. Domestic
support in America, Europe and Japan accounts for 80 per cent of the world's
total. That is why we cannot compete. Since the international price is low, our
Indian agricultural products cannot compete. Now some kind of a decision has
been taken. They say, "Reductions of, with a view to phasing out, all forms of
export subsidies." They have to do it. Modalities for the commitments,
including provisions for special and differential treatment shall be established
no later than 31* March, 2003. The final agreements in the negotiations will
come into effect in 2005. This is one of the advantages we have gained. It has
been hailed by many countries. It is a great advantage for the developing
countries. Madam, | would like to quote from the Asian Wall Street Journal. It
says, "Developing nations did win important concessions at Qatar, including
pledges to phase out farm subsidies and limit the use of anti-dumping laws." This
is what they have said. Now this is the statement made by the President of the
European Council. He said, "This Declaration would mean that the rich
countries will no longer be able to use export subsidies to push the agricultural
products from the developing countries out of the market." The famous
magazine "The Economist' says, "The European Union, the sole champion of
comprehensive trade role, was forced to accept a stronger commitment to
ending trade-distorting farm export subsidies than its members, notably
France, would have iiked." What have we gained? We have gained in the
sense that on our side, we have agreed that special and differential treatment
for developing countries shall be an integral part of all elements of the
negotiations. That means we will be given a special and differential treatment.
Not only that.  Our interests are food security and rural
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development, which will be taken care of.

Perhaps, for the first time, the words 'food security' find a place in the
Lexicon of WTO. I think, it is a great advancement to our country. Now what
we have to do Is, we have to link our Indian agriculture with international
trade.

Then, Pranabda raised the issue about AMS. During the periods
1986-87. 1987-88 and 1988-89, according to Shri A.V. Ganesan, our AMS
was negative to the extent of Rs. 19,000 crores. It means that we could give
subsidy, provided we have surplus revenue. According to a rough calculation,
which is negative by Rs.42,000 crores, if the Government of India has money,
then, they can give subsidy to the farmers to the extent of Rs.42,000 crores.
But the question is whether we have revenue or not, or, whom to tax. That is
another matter. Therefore, | think, this is a significant movement forward, t
won't say, we are getting it tomorrow. But, Madam, t can assure you and the
House - Pranabda knows it very well - thai the PDS will never be disturbed.
Not only that, the poor farmers have already been excluded from the
calculation of AMS, and we will not support any measure against them. Not
only that, India, in its original submission about AMS, has stated, "WTO has
taken all farmers having land below 10 hectares as low income, resource poor
farmers." That covers almost 80 per cent of our farmers. So, | can assure you
that they will never be disturbed. And we are also saying that the developing
countries should be exempt from any obligation to provide minimum market
access commitment, After all, the European Union and other developed
countries are having; Just three to five per cent of their population engaged in
agriculture. So, agriculture has become a bone of contention for them. And,
because they are having elections in France and later in Belgium, they were
insisting on it. But we told them, "No, we will not yield to it." All the problems
have arisen because the European countries, the Cairns Group of countries
and the United Stated have joined together. Actually, | would say, this is a
great advantage to us. When they said, 'We are having elections in France;
we have to do something", | told them, "We are also having elections in Uttar
Pradesh, tf Uttar Pradesh were to be a sovereign, independent, State, it will
be the sixth or seventh most populous country in the world. So, don't ignore
us. We are also having electorates." That is how we fought the issue. It is a
fact that no Government -- leave alone this Government - can ignore the
farmers. Seventy per cent of the population is engaged in agriculture-related
activities. We remember, the PL- 480 days where we
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lived from ship to mouth. No Government will continue if they agree to any
kind of malpractice. | would say that the entire farming community would rise
in revolt. Therefore, it is a must for any Government, which is in power, to take
care of them.

Then, Madam, as regards TRIPS on Public Health, the major
achievement for India and the developing countries was the Declaration of
TRIPS on Public Health. It is a landmark declaration. We know how the TRIPS
has entered into. Pranabda knows that in 1978, at Tokyo Round the European
Union and the U.S., in particular, wanted some anti-counterfeiting measure.
We also agreed to it. What happened was that it took Vishwaroopam in the
form of TRIPS. And what happened was, it became a paradise for the
multinationals. | want to quote what Prof. Jagdish Bhagwati , Advisor to the
GATT, and Arthur Dunkel have said, "We are turning WTO, thanks to the
powerful lobbies, into a royalty- collecting agency." This is the position. Prof.
Bhagwati and Mr. Srinivasan of the Yale University have said, "The unrequited
mass transfer of rent alone is 8.3 billion dollars to four developed countries
from the rest of the world." Of these 8.3 billion dollars, 5.3 billion dollars will
accrue to the US alone. So. we got some thing from them. In Tamil we say
that the sugarcane that enters the mouth of an elephant can never be taken
out, We have to take, at least, some pieces. 36 million people around the
world are living with HIV /AIDS virus. It is not only a kind of African disease; in
Asia alone, 6.4 million people carry this virus, second only to the sub-Saharan
African region. So, the Nobel laureate, Joseph Stiglitz, probably a great friend
of our former Finance Minister, Dr. Manmohan Singh, recently said -- of
course, he did not open his mouth when he was in the World Bank -- that he
likens free trade WTO-style to the Opium Wars because it allows the MNCs to
fleece people in the poor countries by charging usurious prices for branded
medicines and other services. Therefore, there is a separate declaration. Just
look at paragraph 1 of this Declaration. It clearly mentions health problems’;
we are not rewriting TRIPS. It is not possible. At least, we got some
concessions, some flexibilities, certain clarifications. It does not mention AIDS
alone, but also tuberculosis, malaria and other epidemics, They wanted to use
the word pandemic, which means "continent to continent'. | told them India is a
sub-continent. Our team fought on this. | said, a disease which may be an
epidemic in the south may not be there in the North-East. So, we argued. We
changed the word 'pandemic’ to 'epidemic'. Another great victory was that we
got them agreed that the TRIPS agreement does not and should not prevent
the members from
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taking measures for protecting public health, and that the agreement can and
should be interpreted and implemented in a manner that is supportive of WTO
members' right to protect public health and, in particular, to promote access to
medicine. That is a signal to the national governments; we can implement it in
such a way. Then, the expression 'should be interpreted' is a message to the
dispute settlement body in Geneva. So, it is a clear signal and we have got
several flexibilities. Now, they have put public health above the MNC's profits.
There is a great advantage. Not only that, during national emergency or
extreme emergency, who will implement it? This question was hanging fire.
Now the sovereign Governments will decide. If the Government decides that
this is a case of emergency, or this is an extreme urgency, we can jump into
the field. Therefore, | would say that this is a great advantage which we have
gained And | think there is full praise for all these things. 777© Economist
says, "They" -- 'they” means the developing countries - "scored a coup with a
declaration that intellectual property rules should not stop poor countries from
gaining access to cheap medicines..." and this is the thing they go on saying
like that. It goes on to say, "It is a sign of their increasing clout" --'their' means
developing countries’. "Poor countries scored a clear victory over health
matters. As one activist admitted, two years ago you would have never got
anything like this through the WTQO". We have got it now. So, | think it is a
feather in the cap of India because the proposal was submitted by India and
Brazil, along with 55 African countries. The public opinion was on our side.
And you know the scare of Anthrax also which has created such a kind of
feeling all over the world that the WTO was compelled to show its human face;
otherwise, it would be considered as inhuman. Now, affordability and
availability of medicines are universal rights and that right has been
recognised. | think we are finding fault with it. Here is a Brizilian paper which
says Brazil claims drug patents victory. But, inside, they say that the
developing countries like Brazil and India have got it. So, they are praising it.
But, | think, we are not praising ourselves. So. it is a great victory for India.

Then, the Asian Wall Street Journal says. "Most significantly, for
India, developed countries also agreed to alleviate the rights of poor countries
seeking cheap medicines above the rights of international drug companies
seeking to protect their rights." These are all American papers; they
themselves have accepted it. The Guardian, which is much respected, says,
"The most significant story to emerge from the talks in the Gulf, i.e.., from
Doha, is the coming of political age of the developing countries' lobby
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within the WTO. Gone are the days when the developed countries could bully
and manipulate to extract maximum advantage." In fact, they can bully no
more, because 55 African countries and developing countries like India and
Brazil took the lead. We were in the Drafting Committee. 'At Doha, developing
countries led by large economies such as India and Brazil, have proved far
more effective in forming alliances to push through concessions. They have
finally begun to exercise their numerical superiority in the 140-plus member
body, and they have significant victories to celebrate." These are the words
used by the Guardian. "They won an important concession, and one of the
issues at the top of the Doha agenda was the clarification of the WTQO's TRIPS
Agreement on intellectual property and its recognition that drugs' patent could
be suspended in a public health emergency." So, this is the appreciation we
have got. | think, it is a clear victory for us. Not only that...

THE DEPUTY CHAIRMAN: | think, Mr. Minister, we should give this
credit to Cipla, because when they offered the drug on HIV/ AIDS at 3000
dollars, for 300 dollars--they offered it to the Doctors without Boundaries, you
know, Doctors sans Boundaries-there was a case in South Africa against them
by all the multinational drug companies. There were many articles in the New
York Times and the Washington Post, but not a single word came about India
and the Indian drug company which came out with that drug. So, we should
also mention this.

SHRI MURASOLI MARAN: You know it better, Madam. You are
perfectly right. Anthrax also contributed to this; otherwise, it would not have
created fear in those people's mind. So, | totally agree with you.

Now, Madam, as far as geographical indications were concerned,
wines and spirits were given additional protection. You cannot say it is a
'Scotch Whiskey'; you cannot say it is 'champagne' or 'brandy' grown in the
Champagne District of France. We have been fighting that our basmati rice,
our Darjeeling tea, and other commaodities should be given that kind of a higher
protection. Why have you selected only two items? What about our Darjeeling
tea? What about our Nphonso mango? We have been saying this. Paragraph
18 says, "The issues related to the extension of the protection of geographical
indications provided for in Article 23 to products, other than wines and spirits,
will be addressed in TRIPS Council, pursuant to paragraph 12 of this
Declaration." Therefore, it is going before the TRIPS Council. We are keeping
the TRIPS Council fully engaged. | think, it will go a long way. This is the
position on these things. What about others? Are they
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recognising it? Here, the EuroEean Union's Farm Commissioner, Mr. Fisehler,
has issued a statement on 14" November, .2001. | quote it. "Another positive
aspect of the deal is that we will now negotiate on geographical indications,
with a view to protecting quality products ranging from Indian basmati rice to
Italian parmigiano cheese, from being pirated in the WTO countries." So,
Madam, in geographic indications also, which was a long felt need and
demand of countries like India and other developing countries, we have
scored well.

THE DEPUTY CHAIRMAN: Moca coffee; Moca is a place in Yemen,
but Colombians are using it for them.

SHRI MURASOLI MARAN: They have now opened the window and
we can simply expand the window. We have to open a register. The
procedures could be laid down for that. When they agree for coffee, then we
have to introduce our coffee; when they agree for tea, we have to introduce
our Darjeeling tea. They would not mention about our Darjeeling tea. They
would simply say on wines, spirits, tea, coffee, fruits, or something like this.
This is under the consideration of the TRIPS Council.

Madam, | have already dealt with agriculture, which is very important
for us. There are several other issues. On market access, we are going in for
negotiations. The market access issue is very important, in the sense that it
has been there right from the GATT days. Article 28 contains these things.
Our concern is on tariff peaks and tariff escalation. What is a tariff peak? The
US, Japan and the EU would say that their average is 5%. But, for certain
products, which are of interest to developing countries, the tariff will be 50% or
60%, Not only that; regarding agricultural products like rice, Japan, for a
variety of rice, has a tariff of 500% or 1000%. They call it dirty tariffication. We
want them to reduce it.

| now come to the second aspect, tariff escalation. What is tariff
escalation? If you send any hand-processed leather, the tariff on it would be
very tow. If you export it to America or the EU, after processing it, then the
tariff is higher. If you send it as a value-added product like shoe or something
else, then the tariff would be stilt higher. That is tariff escalation. They are all
hiding under 'average tariff'. Therefore, we have to revise that. It ts a great
advantage. Otherwise, we would not get an opportunity to address tariff peaks
and tariff escalations, At the same time, we want no reciprocity. In the sense,
if they reduce the tariff by 5%, we need not reduce it by 5%. We can reduce it
by 1%. If they reduce it by 10%, since there is
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no reciprocity, we can reduce it by 2 or 3%. This is all subject to negotiations.
Not only that, this is all subject to special and differential treatment. If you fully
take into account the special needs and interests of the developing and the
least developed countries, then it would be less than full reciprocity. This is
another advantage which we have got. Madam, | can go on talking on this.

Let me come to the Singapore issue, which had been raised by
Pranabda. He wanted me to clarify on that. Hon. Shri Pillai also spoke on it.
So, | will take up the Singapore issue. It contains four issues-trade and
investment, trade and competition, trade facilitation and. finally, transparency
in Government procurements. These issues have entered the WTO not now.
They entered in 1996, at Singapore. In the recently-held meeting, we didn't
want any negotiations to be carried on. Therefore, we insisted that we are not
for carrying on the negotiations. It would be of interest to the hon. Members, if |
share it with the House. Why were we discussing the Green Room process?
Of course, the room was yellow. 20 countries are participating and discussing
and finalizing." We said, "No, it should not be taken up for negotiation because
the explicit consensus is already there on two issues.”" We should not be taken
for granted. Then they said, "Okay, we will consider" and jumped to the next
agenda. Finally, Madam, as you know, a 36 hours non-stop meeting was held.
We did not have time even to have a nap; it went on continuously for 36 hours.
But at the end of 35 hours and 45 minutes, they produced a document and
said, "This is the draft." We were seeing all members leaving. So, we were all
taken for a ride, | thought. We said, "No, we cannot. We do not know who
prepared the draft and who prepared the change." | can understand what Mr.
S.B. Chavan has said He says we have no role to play in the WTO in setting
the agenda. We had the first draft on 26" September, we had the second draft
on 27" October, we had the third draft at Doha on 13" November and we had
the fourth draft on 14" November after whole night, that is, after 36 hours.
Finally, what is now here is this kind of declaration. That is why, as | said, |
refused to participate in the consensus. So every country seemed to be at a
standstill. That is the penultimate stage, Suppose, | continued there, the next
stage was to block it. | could have blocked it and got the appreciation of my
friends. But what will be the consequences? The implementation issues will
go, the ACP countries, 77 ACP countries which are getting a new type of deal,
for example, waiver of MFN treatment wHI also go. The Latin American
countries that are getting some kind of a special concession in their subsidies,
that will also go. More than anything
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else, whatever we got in TRIPS in the matter of public health, that will also go.
Therefore, for almost 18 hours they bargained with India. The Director-
General came to us. Many of them came to us. | do not want to mention the
names. Our other colleagues from developing countries said, "We will lose
everything. We are with you and our hearts and minds are with you, but we do
not want to lose these kinds of advantages." Naturally, | had no other way.
Finally, | wanted a compromise. | said clearly, "Look, | have to go back and
face the Parliament. So, this is our position and this is my mandate. You do
something.* What they ultimately did was that they suggested a compromise.
The Chairman in his speech said, "Explicit consensus is needed not only for
negotiations on the four issues, but explicit consensus is necessary for
modalities also." That is what we have gained. | would read out the
Chairman's speech. The Chairman says, *! would like to note that some
delegates have requested for clarifications concerning paragraphs 20, 23, 26
and 27 of the draft declaration. These are the Singapore issues. Let me say
that with respect to the reference of an explicit consensus we needed in these
paragraphs for a decision to be taken at the 5" Session of the Ministerial
Conference, that is, two years later. My understanding is that at that Session,
a decision would indeed need to be taken by an explicit consensus, before
negotiations on trade and investment, trade and competition policy,
transparency in Government procurement and trade facilitation could
proceed." In Singapore, we have got this explicit consensus only in regard two
issues, trade and investment and trade and competition. Now we have got this
explicit consensus in regard to all the four issues. Now again | quote the
speech of the Chairman. It further says, "In my view, this would also give each
member a right to take a position on modalities that would prevent
negotiations from proceeding, after the 5™ Session of the Ministerial
Conference until the member is prepared to join in this explicit consensus."
The word also is in our own handwriting, India's delegation members'
handwriting. It has been accepted after 18 hours of bargaining. Finally. | did
not want to break my ranks with developing countries, we did not want to
break our ranks with Latin American countries especially Cuba. Barbados and
Jamaica. They said "We agree with you." They agreed with India's position.
But they were not willing to block because blocking means everything will go.
Therefore, after this assurance - in fact, it is a gain we could not do anything.
Therefore, this is our position.

| would like to say that Doha is a turning point. | can very well
summarise that we have succeeded in: (1) Keeping out of negotiations
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issues that are harmful to India such as labour. (2) Bringing to the centre of
the WTO's Work Programme issues of interest to India, such as
implementation issues, TRIPS and transfer of technology. For transfer of
technology, a Special Study Group has been appointed. This is another gain.
So far, everybody used the word 'transfer of technology.' But nothing has been
done. Now, a Special Study Group is to be appointed. (3) Scoring major gains
in TRIPS and public health. (4) Postponing negotiations on the four Singapore
issues to the Fifth Ministerial Conference to be held after two years. You may
say that we have postponed. Yes. We have maintained the status quo. But we
have gained on the other two issues -- transparency in Government
procurement and trade facilitation -and got the explicit consensus. (5)
Protecting our fundamental interests in agriculture, services and industrial
tariffs. (6) Significantly reducing the potential which harm India's interests, by
incorporating strong safeguards in the mandate for negotiations as well as in
the Work Programme, relating to the area of environment. And. finally,
agreeing to a balanced and manageable agenda, emphasising not only trade,
but also developmental goals on the priorities of the developing countries like
India, mainstreaming special and differential treatment and capacity-building.
So, in every negotiation, we have a special and differential treatment. What is
this special and differential treatment? In a sense, the developing countries
like India will have a fewer disciplines. Disciplines will be less, and the
transformation period may be more. This is what we have gained. It has been
mainstreamed into all negotiations. This is a great advantage. The Guardian
says, | quote, "Doha is a turning point for all developing countries..." Because,
for the first time, we were all united. In a sense, at least, at the last moment,
we were ail united. | will, with your permission, read it. It says, "The most
dramatic demonstration of the new power of the developing countries came on
the last day when India succeeded in leading a rebellion against the European
Union's insistence on widening the Doha Round to include new issues such as
investment, competition and Government procurement. India's stand
effectively shelved all the new issues..." — They agreed to it because the
Chairman's speech is part of the record of the WTO "..until the next
Ministerial talks in two years. A triumph which left the E.U. cast as the villain of
the piece, arrogantly running the risk of wrecking Doha because of its
intransigence.” So, we were not atone. This is the proof. Listen, there was a
rebellion created by India and -- | cannot say about the E.U -- arrogance was
put in its proper place. This is what they say. Madam, | would like to read out
another sentence;
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the House may like to know this. It says, "This time it was India, supported by
other developing countries, who played a dramatic game of brinkmanship,
threatening to walk out, after six days of negotiations. The advantage shifted
back and forth between the North and the South in the final hours." So, this is
the position.

Now, | am coming to the conclusion. | have always maintained that
the WTO is not a global Government. It should not become a global
Government, because - they want to usurp the powers of the national
Parliaments, which is not good. Why are we saying this? Because it is not
possible. There will be a rebellion. You cannot subsidise. You cannot do this.
You cannot give jobs. If W.T.O. is issuing commands like these, then, there
will be unrest, not only in India, but all over the world. This feeling is gaining
ground even in America. Many people may ask as to why am | using such
harsh words and why am | so blunt. | would like to read out some sentences.
"The WTO is a forum where Governments can negotiate to reduce barriers to
trade, and agree to rules to try to resolve disputes." Okay. We cannot make
the WTO an organization that will deal with all the problems that an elected
national Government faces. Let us be honest, This is an important point. It
further says, "The WTO is not a global Government, with a power to order
new environment or labour laws - or for that matter - better tax regimes,
pension plans, health programmes, civilian control of militaries or a host of
other meritorious outcomes." Who said this? Not me; not an Indian. These are
the words of a no less a person than Mr. Roberts Zoellick, the US Trade
Representative. The point is, at that time he was commenting in the
Washington Post, after the Seattle fiasco. Sometimes, we feel different
dimensions, if the places are changed. | am very grateful to Pranabda when
he said, "Places may be changed, but the policy is the same." | am very
grateful to him. I, am beholden to that kind of attitude. Doha is behind us.
According to schedule, the negotiations will start very soon and end by five
years. We know the Tokyo Round lasted for six years. | think, the Uruguay
Round lasted for eight years. For how many years it will go, | don't know; but
the schedule is by five years. What we have to do is - as many of the hon.
Members have suggested, as Mr. S.B. Chavan has suggested — we should
build a development alliance with all the developing countries. Now, they have
tasted the blood. They have achieved what they wanted. They know that if we
are united till the last moment, if 50-55 countries join with India and other
countries, then they would achieve what they had achieved in the TRIPS.
So, we have to plan for some kind of a coalition or partnership,
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which may be called 'Development Coalition'. Somebody was suggesting that
India should take the lead. If we say, "We are the leader of the developing
countries", everybody will run away from us. So, it should be on a fraternal
basis to achieve commonality of purpose, commonality amongst us. But the
position of India is something different. Nobody bothers about investment. The
Latin American countries say, "We want an agreement. You are a big country.
You can dictate terms." Colombia says, "What can we do? We want an
agreement.” Sir, nobody wants to- sign a bilateral agreement. India has about
40-60 bilateral Investment Protect Agreements. You know, we are the leader
in software, in knowledge-based industries. This is modern India. But we have
another India, There is another India, that is, the traditional India. That is a
developing country. They say, "You are a big country." When we went for
canvassing to all these countries, some countries - | don't want to mention
names - went to the African countries. They said, "Why is India bothering
about AIDS and other things. Do you think it is for altruistic purposes? Just
because of sympathy for the Africans? No, they will be the gainers." One way,
it is true also. In a sense, India and Brazil will be the gainers because we have
built up an industry of generic medicines. We have this capacity. So, this is the
problem. But | have told the African countries, "No, we will give it in writing.
We don't want our trade to flourish. We are worried about fundamental, basic,
human rights, the hearth of the common man." That is the position. | would
say, multilateral trade agreement is not a one-sided affair. So, we have to
continue. Before building a development alliance, we have to build some kind
of a consensus amongst ourselves, at least, on this international issue --
regarding WTO. We have to evolve a consensus. | think, today is a good sign.
We will continue to do so. We will continue to consult. We will get all your
advice. We will share with you all the documents we are going to get from now
onwards. At the same time, | would say — | have already said -- we did not
conquer the Everest, we did not conquer the WTO. But, at this moment, | have
to say this - so many people talking and spreading rumours, "so and so
called", t was pressured by so and so, that is why | withdrew, t said, "No." | am
sharing with you the reality. | may tell you, when the Cabinet Committee gave
its mandate on the WTO, the Prime Minister asked me, "Keep the flag flying."
Again, at that critical moment, in Doha, | contacted him, "This is the position.
What shall | do?" He said, "Be firm." Therefore, we were firm. We kept the flag
flying.
| would not say it is my victory. It is not a victory of any Party. It
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»s a victory for India; it is a victory for all of us. We will continue to cooperate.
But, first, we will have to create a local coalition for these kinds of affairs.
Thank you very much, Madam.

THE DEPUTY CHAIRMAN: Do you think. Mr. Minister, by the next
time, that is, after two years, when you are to go there, Mr. Supachai, who is
from Thailand, will take over?

SHRI MURASOU MARAN: Maybe.
THE DEPUTY CHAIRMAN: The term of Mike Moore is ending.

SHRI MURASOU MARAN: But, Madam, WTO is WTO. The
developing countries have no rote at all. Whoever comes, we will have to
assert ourselves. Even if India is there, it will be they who will be setting the
goals; who will be setting the Agenda. | am not finding fault with anybody. Of
course, he is a friend of ail the developing countries. Mr. Mike also claims that
he is a friend of all the developing countries.

THE DEPUTY CHAIRMAN: | hope so. But, | think, Mr. Supachai
would be better. So, now, with this reply...

SHRI MURASOLI MARAN: You have the freedom to say that.

THE DEPUTY CHAIRMAN: He is from Thailand, and Thailand is a
developing country and they have their own problems. | am not an economist.
| had to study the entire gamut of WTO because of my conference, which |
was organising. Thank you very much. We discussed it for a much longer time
than we had envisaged. | thank all of you for your contribution. We will meet
tomorrow at 11 o'clock. The House is now adjourned.

The House then adjourned at forty-seven minutes
past five of the clock, till eleven of the clock on
Thursday, the 29" November, 2001.
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